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II THE 	GEN !AL U1Ii\lS i-JjVE. 

&ii BENCH: UNi- - ATI. 5 	(FM NO, 4) 

0kUER,5I-IEET. 	 (See kule42) 

AP PL I Ci-T 10;.. NO 2- 	tYDZ) 

Applicant(s) 	47'10/fl 

Re sp o n dent s (s) 	 aez 

Advocate for Applicant (s) 

j.  

Advoàate for Respondent (s) 

Notes of the Registry DATE 	ORDER OF THE TRIBUNAL 

\ 

I 
26.9.2000 Present: Hon'ble Mr Justice D.N. Chowdhury, 

Vice-Chairman 

Heard Mr B.K. Sharma, learned counsel 
.4 

)i Us 

j 

I 

i 	
`1~ 10 ~,~ VO, 

H 

for the applicant and Mr B.C. Pathak, learned 

Add!. C.G.S.C. The application is admitted. 

Call for the records. List the matter for orders 

on 31.10.00. 

In the meantime the respondents are 

directed not to make any recovery of SCA 

(RL) and FSC as proposed in Annexure 7 dated 

10.4.1999, Annexur.e 8 dated 5.5.1999 and 

Annexure 9 dated 25.4.2000. 

t'. 
Vice-Chairm an 

nkm 
i 

No  

-. 	 16 	icjurfcrT 

-L; T- 

WI 
çv 

No written statement has been filed. 

Four weeks further time allowed for filing 

of written statement on the prayer of Mr B.C. 

Pathak, learned Add!. C.G.S.C. Mr S. Sarma 

learned counsel for the applicants is present. 

List it for orders on 

Vice-Chairm an 

Four weeks time is granted to ±ile 

written statement on the prayer of Mr B. 

c.pathak,learned Add1.C.G.S.C. 
al 

List on 3.1 .2001 for order. 	' 

I 
vice_Chai 
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- 	 O.A. 290/2000 

• 	fOcT1 )  

/dt?VT 

R kJ,7 ,2v. 
a4W c7t k*V?2C24( .-i -k 

t 

Y4c::Q 4c'ye 
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3.1.2001 	List for hearing on 2.2.2001. 

• In the meantime the respondents may 

file written statement, if any. 

vice_Chairman 
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7.3.2001 
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Heard learned counsel for the " 

parties. Hearing concluded. Judgement 

:delivered •fn the open court, kept in 

separate sheets. The application is 

allowed to the extent indicated in the 

order. No. costs.. 

Vice-Chairman 
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• r 	 CEtTfR) ADMINISTRIVE TRThUN?L :t 
UWAHATI BCH. 

290/2000 
O .A../R.A. No0 . 	. . ..of 

7.3.2000 
DATE OF DECISION 

SHriAhon Angarni 	 PET IT IONER (S) 

Mr. S. Sarma 	 ADV(CATE FOR TI- 
PETITIONER(S) 

VERSUS - 

Union of India&Ors. 
PIESPONDENT(S) 

Mr. B.C. Pathak, Addi. C.G.S.C. 
_APVOCATE  

R jSPONDENT: 

THE HON'BLLE 	MR. JUSTICE D.N.CHOWHURY,, VICE-CHAIRMAN. 

THE HONBLE 

1. Whether Reporters of loc1 papers may be ailotiied to see the 
• 	judgment ? 	 . 

.2. To be referred to the teporter or not ? 

Whether their Lordships wish to eethe 'air copy of the 
judgment ? 

Whether the jiIdgrnent is to be circulated to the other Bench?s 

Judgment delivered by Hon'ble ViceChirman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 290 of 2000. 

Date of order : This the 7th day of March,2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.. 

Shri Ahon Angami, 

MES No. 434025 

Chowkidar, 

0/o the Garrison Engineer, 
869 E.W.S. 
C/o 99 APO & 20 Ors. . . .Appiicants 

By Advocate Mr. S. Sarma. 

-versus- 

Union of India, 
represented by the Secretary to 
the Government of India, Ministry 
of Defence, South Block, 
R.K.Puram, New Delhi-i. 

Army Headquarters, 
Engineer in Chief, 
DHE, P.O. New Delhi-li. 

Controller General of Defence Accounts, 
R.K.Puram, West Block-V, 
New Deihj-22. 

Controller General of Defence 
Account, Udayan Bihar, Narengi, 
Guwahatj. 

I 

 

 

 

Area Accounts Officer, 
Shiilong. 

Area Accounts Officer, 
C/o 99 APO. 

The Garrison Engineer, 869, 
E.W.S., C/o 99 APO. 

The Asstt. Garrison Enginer(I), 
Kumbhirgram. 

The Garrison Engineer, Air Force, Jorhat. 

The Garrison Engineer, Dinjan. 

The C.D.S. (I) Jhansi, 

1 12. TheJAs.stt.. Garrison Engineer(I), 
R & D Kanpur. 

3. The Garrison Engineer(P), 
Tripura, Agartala. 

Contd.. 
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14. The Asstt. Garrison Engineer, 
Baithak Tal, Lucknow 	 ...Respondents 

By Advocate Mr. B.C. Pathak, Addl.C.G.S.C. 

ORDER (ORAL) 

CHOWDHURY, J.(V.C.). 

Heard Mr. S.Sarma, learned counsel for the applicants 

and Mr. A. Deb Roy, learned Sr. C.G.S.C. for the 

respondents. 

2. 	It has been stated at the bar that the case is squarely 

covered by the series of Judgements rendered by this 

Tribunal. 

3 	In the light of the judgement passed in O.A. No. 

212/2000 dated 7.3.2000 we direct the respondents to pay 

Field Service Concession, the applicants shall however 

seemingly not be entitled for Special Compensatory (Remote 

Locality) Allowance. As regards recovery any direction for 

recovery of the amount prior to the communication issued 

would not be fair and accordingly no recovery shall be made 
so far the Special Compensatory (Remote Locality) Allowance 

is concerned L.-e 16.3.1998. 

4. 	The application is allowed to the extent indictd 

above. There shall however, be no order as to costs. 

(D .N .Chowdhury) 

trd 	 Vice-Chairman 
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NT3TPTIE TRIBUNAL 
GUWAHATI BENC:H 

• 	 (An 	ppI iction 	under 	section 	19 	of 	the 	Centa1 
Administ r ative Tribun1 Acti99 

EETWEEN 

Sh i Ahc'n Anc.mj . & ort; 

AND - 	 - 

cf indj. & Ors. 

/ 

Appi icnt:s. 

.R2spondent, 

INDEX 

,JltiCLliars   

I 14pp1 1ction 
I 	to 

 Er•tfIfCtj!r 	
. 13 

 Annxure - 1 

 AflhiexLtre 	2 

 Annexure 	2 

 A'nnexuye 4 

7,-. 	• Annexure 	5 22_ 

Anne,uy 	- 	6 

-i. Annexre - 7 

8 	• 	. 

11. Annexure - 9 . 	 . 

Fi:1c:d 
No 
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( 

BEFORE. THE CENTRAL ADMINISTRATIVE TRI BLNAL 
GLflJAHAT I BENCH 

An app1 icat ion under sect ion 19 of the Admi nistrat. ive Tr bunai 
A - t 1995.)  

r. 
I 	 OA 

/ 

Betjesri -- 

Desi 	at ion 
Si 	No. MES N;, Name 

Chcuk i der 
1 43425 Shri Ahcn Annami. 

243913, 
 1 	... 	.._ 	i... 	.'. 	.. 	... . 	11 iD 

2. 

3 2436 Shr I FamJ iF.:ai. 

22220 Shri Sher Bahadur Gurun2 

5 220172 Bhr i. Mohan Ram 
-- do- 

Sri Murul I dhran Na:i r tlaz door 
243605 

'--do- 
7 :242623 Shr I A. 	Vi ct:cr 

243522 Shri Madhabendra i)as 
Elecicisfl 	(BK) 

B 

237279 Sri Jetendia Barman 9 	. 

10. 243592 Sri. K.G. 	F:abirtdrafl Na& 
Mate.  

:243466 Sri Chandravan Paul 
Peon. 

ii. 

12 :200526 Sri. McrnaI 	Balm.iki 
SafaiWai-.. 

237526 Sri Trai, ic kya Nath Talukdar S:re:eePE?r 
I 

264072 Sri Ar jun Kumar Deb Nat-h. Dr afman 
14 

243632 c:r I S ih Paul  
Mazdocr- 

13699214 Sri Naubat 
tlatS.. 

16. 

. Prasad Fl f tsr 9nerai Mech 
17 237293 Sri Ramesh:.r 

JiB. 235394 Sri Rbinch5 Nath E1e: 	(Ha-I 

At 



-- AND- 

1. Union of 	India, 	- 
represented by the Secretary to 
the 	Ecvernrnent 	of .  India, 
Ministry 	of 	Defence, South 

- Iock, 	RK Puram, 	New Delhi--i -. 
• 	.2. Army Headqurt.ers, 

•Encineer 	in C:hief, 	DHE, P.O. 	New 
Delhi-li, 

3, C:ontrol icr General of Defence Ai:counts, 
RK Puram, 	West Elod::-V, New 	Dih.i--22. 

 .C':introiley- . 	General 	of Defence 
Account 	Lidayan Si har , Narenqi , 
Guwahati, 

 Area Accounts Officer, 
Shillonq. 

G. Area Accounts Off i•cer, 
C / c. 	99 AF'O 

• 	7. •1The Garrision Eniner, 869, 
E.W.S. 	0/0 99 A.F.O 

B. - The Asstt. 	Garrisjcn Enineer 
I::: umhhi rqram, 

9. The qarrissjn Enctineer Air Fc'rce Jcrhat. 

Q.The qarrissj:n Enaineer , 	Dinjan. 

i1.The C.D,S 	(I) 	Jhansi, 

2 

c 

r- 	-1 

c 	- 

• 	 r 	 - 

I 

2219 	Sri Gcipi Ram Sarma, 	 Chciwkider. 

- 	 2I0 	Sri farnadhar, 	 -do-- 

21. 	2383i. 	Sri Dilip Kr. Saikia 

All the app1jr- nts are Defence'Civilian Emp1oyes Wo.:inq 

under the Respcinens in Grcaup C & D :apacities and their pre-

sently posted at various places and some of t'hm a-e retired 

employees who worked under the respcndent. 	- 

- 	- 	
I i ants 



12,The'Asstt.bar ri a :i On F.:npi near (I ) 

P & D Kanpur 

131a sarr isicn E:npinec?r (P) Tr ipura 
artaia. 

The Astt Ciarr iscn Encineer Bai 1.hak Thl 

dent 

rT:(L.S OF THE AFFLiCATION 

1. PARTICULARS OF ORDER AGAINST WHICH THIS APPLICATION 

IS MADE 

The present app]. i. cat ion is di rect.acl agai net the act ion 

cha Reepcndent . for non -  payment of Spec iai Ccmpensatory Al low-

ce p.r1 :::te Local :1 t:y 	(SCA )(F.:L )which was stoppeD with effect 

from 174 1595 andF ip]: Service Ccncessicn (ESO) 	wliich 	
as 

	

- s;:ppE.d with cf fact from Apr i I 99 byissui ng var icue-:rder 
	as 

ioned in the fcil icwflc pa 	
apha liF(C:T9 OF THE: CASE. This 

eppi 1 cation is also directed aqainst the a:::t1cfl of the respcin 

dents i n recDver ing the amounts al ready paid to them u 
I 

nder 

head FSC and SCA. 

2. JURISDICTION OF THE TRIBUNAL 

That theepplicant5 declare that the subject matter of the 

oresent appl :1 cat ion is well within the Jur ied: ct ion of this 

Hcn bie Tribunal 

2. LIMITATION 

The appi :1. cents declare that the present app ii cat r1 

have been filed within the ii in :1 tat i on p -.-' 1oc: 1;-?scri bed under 

Section 2:1 of the Administrative Tri. bun z1 Art 1985. 

4, FACTS OF THE CASE 

4.1 That the app]. i cents are citizens ci 	India and as such 

h: 	J 	' d r 	1 	I 	- 
* 	:h* _* 1j 	_ 

*i 4  

- 



under the C:onsti tution of India and laws framed thereunder. 	l 1 

the anol icants are Civil Ian Employees belonqinq to Sroup C: D 

under the Mi rii:try of Defence 

4.2. 	That 811 the app? I cants have got at common grievance,  

c:::mmcn cause of act ion and the nature cf - YE:! 1sf prayed for is 

also said they bslcnc to the lower stratum of the service and 

hence havjnc be6n recard to the facts and circumstances 

I ntcnded to prefer this app! icat ion .joi nt ly and acccrdi nqly they 

crave leave of this Hon ble Tribunal and pray that they may be 

a lowad to .joi nt t:c!qe.ther in this present erpl I cat ion i nvctk I ng 

Rule 4(5: (a) of the C:entral (dminjstyative Tribunal (Procedure) 

Rules 1:I97 

4.3. 	That the app! I cants are entitled to Special Compensa.... 

tory (Remote Local I ty) all owance -a nd Field Service Cc'ncess ion as 

have been qrnted by the Government of India by issuin 	varioUs 

ci rcu are However, the Respondsnts inspite of repeated ersua-

sicn by the applicants have not granted the said benefits to the 

app! i;::ants, It is ....refore the applicants havinq no other alter-

native, have ccme before this Hcin ble Tr bunal seeking an appro-

pi late direct ion for payment of afor'esaid allowances inc iudinq 

the arrears due VAreon and not to re!:::cver any amount already 

paid to them as SCA (RL) and FSC 

OK 	That the app? icants states that they are all Central 

bovsrnment Civil ian Empl::yees working in various places as stated 

above and ever since their entry in to their respect:ive service, 

they have been rendering their sincere and dedicated service to 

the sat is fact ion of a? Ic oncerned, Some of the app! icants i ni 

t icily worked under the respondents at Naga! and but subsequent 1y 

they have been ransfer red to Scifi2 other places 

4.5. 	 apart from theother 	ttheppi I cants are 
44  

4 \ 

1_ 

J 
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entitled to Field Service Concession in terms of Ooverrnent of 

:[nctit, Letters dated 31.1 .96 12. :1.94 and 25.1.94. The Respcin-

dents inspite of repeated recests have stop the eel c allowance 

with ef fec. t from AprilE)9 whi':.h was paid to them till the month 

of March9% 

cop :1. es of the SC. I d J. etters dated 31.1.94, 	13. 1 . 94 

and 25 1 94 are annexed hereto as An ne -_.j2 

respei:tively. 

4.6. 	 That 	the app:L I cents as stated ab;::.vez being Defence 

lvi 1:1 an Enp I c!yees area I so eni.; I tIed to grant of Spec is 1. Cc!mpa 

satory (Remote L.c'cai J. ty ) Allowance :1. ii terms of Office Memorandum 

No. :214/9/96E, IV dated 23.9.86 The aforesaid payment of 

Spec is I Compensatory (Remote Local i ty ) al Iciwances has been denied 

to the appl i cents with cf fect from 17.4.95. 

A copy of the OM dated :23 9.86 :1. s annexed herewith 

and marked as Annext.re-4 

4.7. 	 That the appl :i :ants claiming the aoree•si d benefit 

of two allowances name:!. y Special Compensatory, (Remote Local 1. ty ) 

Al lowancee and Field Service c:on:eeslcn AlI'::wancee along with 

other al lcwances 3. ike HF::A and SDA had filed OA No. 148/95 before 

this Hon'ble Tribunal. The Honble Tribunal after hearinq the 

parties was pleased to ci low all the allowances vide its order 

datec :24 . 8 . 95 a I cnq wi t h other conns-i:: ted matters 

A copy of the afcresai d Judgment; and c:!rde:Y dated. 

24.8.95 	is annexed herewith and . mari::ed 	as 

- 	That 	it is pertinent to mention here that in the 

aforesaid DA 	:1.48/95 	the appi icante: 	had prayed 	for grant of 	Four 

allowances i 	e. 	Special Duty Al lowançee 	(S.DA )Hcuse Rent 	91ow- 

I 25 fl 
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ance (HRA), Special C:ompen.satory (Remote Locality 	Allowance 

WCAML)and riel ci Service Concession (FSC: : 	I LiEe )i 3 

made by the applicants for payment of aforesaid al lowanc as were 

allowed by the Hon bla Tribunal vide A'nnexure-5 Judgment and 

cirder dateci :24 The I-Ion' bla Ti ibuna]. in its .jucIcments al--

lowed the SCA(RL) wi h efict from 1 :ll .36 and FSC wi. th  effect 

from :1 

4 3 	 That the Respondents thereafter cha I lang i. rig the 

aforesaid Judgment and cider had appoached the Hon b"e Supreme 

C:ourt by way of f i linq Civil Appeal No 167:2/97 along with some 

othar ct:nnected Appeals The Res::'oridents in the said Civil Appeal 

has taken the various crounds before the Hon ble Apex Court 

recirdi ng Field Serics L.On!:sssion and SCA (RL : but while dispos-

ing of the sei ci Civi :1 Appeal the H::n bie Apex Ccrt have only 

dealt wi tht he quest ion of payment of SDA and SCA (RL ) in regard 

to -  payment of SCA (Ft ) the Hon h:le Supreme Court has held that 

the applicants are anti tied to the benefit of the said ai ].owance 

i e. SCA(RL), 

A copy of the said Aripeal dated anna>:ed herewith 

and mar ked as Annexure-6 

ts I:es to stats- that Respondent No 

4 C-:trol lar of Defence Account on 1 .4 99 issued an order to the 

can :ison Enqi near direct: i nc 4  him to make recover lee of payments 

already made. in rigard,to FSC to the app? icants It is perti nent 

to merit ion here that as per the •judqment and order passed in OA 

Nc. 14E3/95 they were anjoyl rim the benefit of ESC Thereafter the 

Respondents cha I lenq i nq the said .judqment and order approached 

the 1-Ion' bla Apex. C:ourt and the Hon' h-la Apex Court was plea-sad to 

confirmed the sai ci Jienef it. 	vi da Annexura ...-6 	jucimment 	Again 	the 

r:..sjJfldaflts miss i nterpreti nq the :judqmant of the Hon ble SLDr ama 

Court has the payment of SCA 1' 

	

Guw1 	i 
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there is a c lear cut cii. rect ion of this Hon ble Tr I hunal as well 

as Hong hie Supreme iourt 

copy of the order dated 100.99  1 s annexed 

herewi. th  and marked as Anrexure'-Y 

4.11. 	That the applicants begs to stita that the Respondents 

have been issui. nq various orders reqardi nq st.oppac.e and ra:overy 

of the aforesaid allowances i e 	'SC and SCP(F.:L.) it is pertinent 

to mention hers that the Respondents wi tho.,.tt applying the mind 

I 

r.v'ie issued various orders in the form of clarifications as well 

as 	direct ions to the Local Offices reqardi nq 	stoppaqe and 

r:?covery of arrear payments made towards F'SC: and SC( (RL.) 	from the 

ap. I cents Ment ion may be made of one of such order dated 5 5 99 

by, which the amount already paid tc1war dsFSC has been sought to 

be recovered from the applicants 

copy of the order dated 5 5 99 is annexed her 

with and marked asinnexuie-B 

The applicants i nspi ta of their best effort could not 

cci lact those orders and hence crave leave of the Hon bla Tn bun-

al for a direct ion to the resporidents to produce all the records 

at the time of hea r:inci of the: 

4 12 	That the .appl I cents states that the action of the 

Respondents i.ssui nq the aforesaid impugned crders are contemptu-

ous in nature and for that the concerned of fl cars are I labia to 

be punished under the cont.mpt of courts order as well as for 

their ii Ii ful and deliberate violation of the same since the 

cirders are in violet ion of clear cut di rect ion issued by the 

Hon ' bla Supreme Court as well as this Hori I bie Tn ibuna3. 

4,13 That ..... aa pp-I :i cents 1::eq to state that from the above im-- 

puqne-cl orders and I t.s other conne:: ted. orders which cou d not be 

obtained byt he applicants from the office of the Respcj.cia 	. in 

relation to n:r 	i1n1 	stoppage 



it ca n ' be presumed that the same has been 1i1r violating the 

leer cut: directives of this Hon ble Tr :i hunal and Hon We (pex 

C:ourt. It is notc c:rthy tom ntion here that throuoh the corre 

spondences of the Res.:ondents from one office to another rerd-

inc the aforssaidl lowanca it is c yta1 clear that they are yet 

to understand the contents and :iec.l 
- implications of the afors-

saj d ;judqmntE; and ornerscf the Hon bla Tribunal as well az. 

Hon bla Supreme Court 	I nsp: is of I ts c lear and unambi1:ucus 

wordi nqs directing them to pay the afc:resei d allowances 

stated above the Respondents have not applied their mind in 

-
issuing the aforesaid. impugned orders 

The app,i:ants inspite of best effort could not collect 

the other connected orders reqardinq non--ocyment st:oppaqe as 

well as recovery of, the aforesaid two al icwances I a. rsc and 

::Lçi .RL, i and hence they oray before this Hon ole Tr i ouna.i for an 

appropriate direction for production of .4 orders at the 

time of hearIng the case 

4.14. 	That the appi i cents beg to state that other similarly 

sItuated employees are still qetti no the beriaf it of the aforesaid 

a I :Lownc.es i a SCt (RL.. ) and FSC: pursuant to passing of interim 

orders by the Hon bla. Tribunal and some are aettj nc' the •-- d 

benefit even without approachi nq this Hon ble fri bunal The law 

is meHtt led that i f an allowance is f I ;ed under a prescribed 

ci r cumstances. and service conch t ions same should be appi :1 cable 

to all the similarly Situated employees wi 1ThOUt discriminating  

t:hem wi t.h each other. 

4 	 That the app]. icants beg to state that si rca long they 

have been pursuing the matter before the leqal forums but the 

Respondents even after clear cut di rec ti on x-ortha saidj forums 



more sos: I fi ;: .1 ly the HonY ble (psx Court have been denying the 

pj d benefit: which has resul ted in gross arbi trar I ness in their 

act I on towards issuance of the impucined orders and on this score 

alonci the aforesaid impucined orders are 1 iable to Sec aside and 

- quashed di re!::t ing the Respondents to pay current as well as 

errear paymEnts towards the aforesaid al .owan:e inquest ion 

including duE. Interest or such payments- 

4'16 	 hat the appi icants as stated above that the Respon- 

dents have acted :11 leqal ly and arbitrarily in issui rig teim-  

pucined orders and the other connected orders bywhici the payment 

of FSC and SCA RL. : 	been stopped wi. th  a further i:roposal for 

!Tkk I nq recover lee of the same inc lucti nq its arrears 	However,  

t II 1 c!ateas per the said impugns dcrders fcl low up orders have 

been :ssued towards its recovery. In fact the Ga .. ..i son Enqineer 

has lSSued an order dated 25 4 2QQ b'whi ch the ds.:ieic!n of the 

Compt:l icr of Defence has been conveyed It is therefore the 

app]. I i::ents pray for an appropriate interim ..rder directing the 

Respondents not to recover any emc'unt paid towards SC (RL) and 

FSC from the applicants dur i nq the pendency of this OA 

P! copy of the order dated 2 .4 	is anne.ed 

herewith and marked as NNEXURE-Fi. 

5. GROUNDS WITH L,E!T:i1L, FRØFROV 181 ONS 

5. 1 	For that the entire acti':'n on the part of the resp:n- 

dents I n iseui ne the impucined  orders dated 4 .4. 	(Anneure-7) 

3 89 (Anns:iure-8) AND :254 NNEXURE•-9 : is 1]. legal arbitrary 

and same is also violative Article :14 and 15 of the Coist :1. tution 

of India and herice same is liable to be set aside and quashed 

direct i nq the Respondents to pay the current FSC and SC (RL, ) 

el lowarice to .L.y  AppI i. cents wi ITh or rers1% I riterests on 

C' 	

215 
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delayed payment. 

5,2. 	
For thataction of the Respondents in treat inq the 

App iants not at per with the other Central Gcverr:mer1t ,pe 

who are recetht of aforesaid a! lowances are hiahly discr imi natory 

and same is Viclative  of Article 14 and 16 of the Constitution o f 

India The Respondents bel nc a model employer should have extend 

ad the said benefit to the Applicants without requirio them to 

aproach this Hon.' ble Tr :i buns! Hence the anti ra action of nthe.  

Respondents is il lee.! and not-  suste. i nable i ri the ee of law, 0 - 

S 	
For that the Respondents have acted contrary to the  

clear cut di reck: ion issued by the Hon ble Tribunal and whi ch was 

con -firmed by the Ho -i' ble Apex Court, and hence the entire action 

of the ReSperldEfltS in issu inc the a icressi d impuoned orders dated

11  10499 , - 5,5 99 and 254. 00 and other connected orders are 

i 3, leq-al and liable to set aside and quashed 

54 	
For that in any view of the matter the a: t ion on the 

Part of the Rasjonde-n-bs is not sustainable in the eye of law and 

liable to be sat aside and quashed. 

For that the applicants are Defence Civil ian Employees 

and presently they are posted at Naqa land and they are attached 

with armforccc personnrl I ri the Field areas and as such they are 

ent:it led to FSC and SC:A(RL) in view of Anne<ures I to 4 Office 

Memorandum and denial of same by the Responde-ns have resul ted in 

- host. i Ia discr:1m -  net ion - mci's -so when the Hon'ble Apex Court has 

al-  firmed the- said bene -F it to the app-I Icants, On this score - along 

the impuqned orders are not sustsj nable and liable- -  t o  be set- 

asi dc and qussh 	 - - 	 - - 

10 

- 	 - 

- 	 - 	 - 	
- 	 -------- 	 - 	 - 	 - 
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The App? icants crave leave of th:i.s iior ble TrIbunal to 

advance more ctrounds both leqal as well as factual at the time of 

hear inq of this case 

'6. 	DETAiLS OF THE REMEDIES EXHAUSTED 

That the Applicants declare that they have e:.h-eusted ci 3. 

the possible departmental remedies towards the redressal of the 

cir levances in reciard to which the present app? I cat ion has been 

ma:ie and presently they have qot no other a? tarnat iva t.hanap--

proachecF this Hc'n ble Tribunal 

7 MATTER PNr I NG WITH ANY OT ER HCOURTS 

That the app? i carts cia!:: lare that the matter regarding 

this application is not pencil nq in any other Court of Law or any 

other authority or any other branch of the Hon ble Tribune]:  

8 	RELIEF SOUi3HT 

Under the facts and circumstances stand above the 

App? I cents pray that the :1 netant application be admitted, records 

be cell for and upon hear.i nq the parties on the ;ause or causes 

that may be shown and on perusal of records be pleased to grant 

the Fcliowinq re:i iefs 

• 8 1 	 To set eel cia 	and quash Annexue-7 order dated 

10.4.99, Anne,.ura--B cru . r dated 5 5.99 end Annexu.r--9crder dated 

25.400. 

82 	 To set aside and cuash other c:.:mnnected orders by 

which Sc; (RL )ard FSC: has been st cpped and direct. ion has been 

issued for recovery of .L.be  same from the applicants. 

8.3 	To 	direct the Responcents to pay vowanu 	c.L 

app? icants and to 	ay the arrears due to them w:i th an interest of 

18% p. a 	on the delayed paymen; 

-I. 

- 
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C::ist of the aiDl i cat ion 

85 Any other 	rel ief/rel isIs to which the present Api 1- 

cants are entitled to under the facts and circumstances of 	the 

case and 	as may be ciesmed fit and proper by the Hon ble Tr I bun- 

a - 

I N TER J. N ORDEF:PRAYED FOR 

Under 	the 	facts 	and circumstances of the 	case 	the 

Apcl I cants 	pray 	for 	inti im order 	di re::t I nc 	the Respondents not 

to recover any amount al ready pal ci to them towards F3CA (F.:L )and 

FESC dur i nci the penoency of the u 

I THE: APEL I CAT I ON 	18. FT [Fj) THPrMJ3H ADVQC:ATE, 

11 	FART IC!JL.APS OF THE FOETAL ORDER 

!-P.O. N 	 5— /3g'd:9 

: 	9--aoO 

payable at Guwahat i 

12, 1Ercr_ENCLOSURES 

As stc3tcd in the Index 

4 

?. (Y1i 

'I r 

Ly  a 

MM 
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VERIF:c(TIoN 

	

1, s: (hon Angami, MES No 434:25 	S/c I Anqami, 

aqed abc.ut: 36 y.rs presen:1v 4orking as Chc;wk I der 	in the 

cifN,:L of the G.E. 865 E.W.S. dci tre by solemnly affirm and 

state 	that 	the 	st;emant made in 	this 	petition 	from 

- ae true to my 

knawledee and those made in 

are matters records of recorcis i. nfcirmat ions derived therefrom 

which I bel I$VE to be true and th rest are my humble submission 

hE?fore this Hon ble Tribunal.. 

And I siqn this yen ficat ici or 3 th day of Sept.2000  

/ 

/ 

13 
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3726V/Ai/iS 3(a)/90/D(Pay/Services) 

Government of j,Jia 
Ministry of)efonco 
:ew Delhi - 110 011 

Dated the 13th January 1994 

To 

The Chief of the Army Satff 

Sub : Field Service concessions to Army Prsonnel 
l ixlementation t,f the rccorroieridatjon of the 
4th Central Pay Comjnisson. 

Sir ,  

I am dirQctod to sny that the 4th Contral Poy Commission in Para 26,98 of their Report, has recoimnonded that the 
existing classification of areas for the grant of field service Concostgns and the concessions admissible ii field areas to 
Arod Foxces personnel should be reveiowed by the (;ovt. The 
structure of field sorvico cOnCesstons has Since bocn reviewo d.  I am directed to convey 	

the sanction cf the President to irrplcacr)tatlOn of the followino docii0s taken in this regard in so fare as the offrs and personnel below officer rank of army ( in.Iuding arrr'. postal crvlc.,) are cor,eernel. 
2.1 C1ajfjcatjc) oi Aras •  At present flA.td areas are 

	

ia:rc.ly, Full Field. .'ndi fie4 	l..i'1 

V,  
A 

l)VQ 	
I ILId Areas 	Thu nr- 	in vThlchfjold s'rvica Concossj05 are 	adIIjjb10 hvo boon ro-defjred •  IjereofI;gr , 	field ar030 will 	be Classified 	as Field 	l i pas and difixt Field areas only. 

, 

• 
2.2 	Pra-roqujtte; 	f 	r 	c1as,, 	n, 	al. 	area 	as 	Fjø.tr) 	0\rpxt 	a ll J,Alodifi o d 	Fj3jd arezt 	vi1l 	h 	DS 	ollovs 

Field Area. 	llei Aroa 	is an area where troops are U-1110 yed—near tf;o 
4 

bor!ors co. 	
oporotional requirements and whore 	invjnonce of 	hcst1jtj05 

• 
and associated risk of life exjsts 	Troops in such areas are located 	for reasons of oratonol cunsjiJratons alone and er., not liv1n 	in Caritonnents. 

1o:tC1d,. 	cdiijod 	'ield 	area 	is 	an area 	ijjl E re tIoos are dC210vCo in su.port of Combat echelons/troo1is 
in an operotjcn 	su,.ort role s 	Degroc of operational rdine3 is slightly lower tMn that in Field A rna, Though sustained 	trvfncc. 	continues. 

2.3 	The detHilS of nuwl y d'?f ind Filed Areas a nd 	'ad! fled 	Field Areas are Contained in ,ppc n'icoz A'.I3 reoectiveJy 

: ~ P 2.4 	AitGrtjon, 	f 	ry, 	tIe FioiU/y0djfje1l 	1reat 	il1 	bo notifier 	by 	the 	Gern.•....r,t of 	lndl; 	iro:n 	tima 	to 	tirr 

Con 	.... 2/... 

ID 

?l 	; 
F'• 

a'.. 

-: 	 -- 	

0I11111— " 
- GuW ti B$flC 0611   

• , 

I 
-. 

10 

'-AIM 
- 	•" 	 •- -4•• 	 54 
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Wifl be Xvj9wod 4 VOX1 three 	
The review pzOce 	j1 

- 	 one 	ar in Sdvsnce of the Co j0 of three yoare 

:1 grant of COensa#ry field aro 	allowance and Coefl$atory jQ  

2,u Ar,a Cia$3jf$ed s 	areas nJ 1odjfjd Field Are 

adlfj 	area 8llowaflCQ, 
:.SPaCtIVOIY 

3.2 
The ratos of the oulowarices are given below i 

field area flhiw 	
compeflaatory 
flcdjfjed 
filod area 

f 	

alice . In Lt Col 	above 	
975 	

375 
2. 	Lt Coj(TS) 	1aj  
3 	Claj 	 095 	

35 
• 	ap  

• 4. 	2 Lt/Lt 	 820 	
325

7A0 	
30o 

• 	

. 	JcO 	flCldlOg Hony 	
650 	

225 
Coflnj8Jflod Offx 

• 6. 	Havildar 	

17 
7. 	 450 inc!j 	

37 	
- () 

3.3 The conditi 	
Goverrijn. the grant of Coefls3tor 

riled 

Area 	
fjCld orea alice in the case of Offr 

• 	wjj 	a folJow 

Admissibji j1of 
CO'Toensat"Ytieid er 	alice ni 

conve 	

odjf1ed field area alice will 
CO,TQ00. fron the • date o which an Offr arrjves in joi are8/djf4Od field area on being 

Postod to a unit/oritj 	
floid area Subjt to the 

4i 	foilowig oxc0 

• 	
Ar Of r 	

from 	±lel(j 11 

.,, 	modjfj 	field ar 	
i ay one or more of tho followIng 'circtjm stanc5 shj be el. gibip for 

CO91Se tory field area 
COIn:utry rdljj 
	field 	

allowanCe 
(1)F

oxmi xj 	 I- - 
(a) 

 
When p I a ct,j 	

tha sick I Sit 'fOvjn. that 

immdiatei). o the 

list, he 	
Xiry of the prlod on tc sick returns to 	ar 	it w:Ijch 	

flCC is  

ii 	
(c) 	

on tans1t fro one fiei aree/rodlf.d eo to 	her 	
ir 

	

ar 	°flot  

Cofltd..... 

WN  

i • 	.- 	

—•r 

3 

•- 	•. 	- 

- - 	- 

	

•-•..;.••f 	....... , 

••' 

4 
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(  (Ii) For a rnalmum c:I,d 3 ronLh, .lhile on 

duty he .ollowj,iq CondjtjOfld :- 
The officer Continu05 to be borne en the strength of the Unit/Formation in the fild/&jj.10j field area4 

The officor in the ordinary course returns 'to duty to a vxi 
ti1d/r,difjed fiej area (not flcOssaryf 

the og from ihch ho wrt) on ternination of the temporary duty. 

The period of a, 'nco i3 	ent wholly on duty. 
Compentory field area 
:djfjd field arco allowance viill not be edmj_ 
sible to offIcers holding posts Qlswr%9re Who 

temory duty from field/rodjfj Q d field ares, 
3.3.2.Come nsatory field area ulloWnce5/cpest 	

:odjfjed field area allowances. will not bc. admiasible in the following ' 	crcu,ntopce s  

Ihen an officer is abount from the filod field 	on Ann'iej  
Exocp casual leave. It ovo ox sick I On'411  or any other leave 

'thea on officer frorn a peace are0 in OSPecidily eppojnt 	to officiate irk a duratI0 if the 	 vacancy of ics that1 3 ontlis  
Con 	 ormanent in 	bo cunt Con95 t 	rnv the 

enatcry field 
area ?JlcIS/Co9n0t 	modifj 	field 

arGa allc 	
undQr the e):cevtlorg mentioned above, 

NOTE 	Conen5atJry field area 

	

area 	 sllce/corpensitory modjfj alic 	will not b 	
I11 i addjtio 

• 	. 	 to 	
alice, f0rfr fcrejgt) alice, cowensakory daily lIcr for 	rving x—jndja 3.4 	 coditions 	

r tory he'd  Of area 
 alice and modified field re aljcG in h case of JCOS/OR 1nCUdj Q 	s(c) wifl 	t 	as give in 	ra I of anIeure A to tht •.11nlstry's lettet ' A/O384/AG/pS3(a)/ 97S/O(Pay/servico) dtd 25.1o4 as 

NO
4•1 	

Thos.) rat 	of ajlona;,c05 will t 
admissible 

• 	to 

•:' 	(a)rsonno1 crvjnn 
n 

 .1 

'--- ' - annonts, 
Apoodc5 A i 	UnIts and rns in 

in 	
13. 

(b) 	)ersonfloi ,f 	 c  oorse, 	1 	 • 1jr  

COflC 	 h Unit 
whose 	

tljq 	0  j 	l9r t1 qiqot of 1ho r..ssions 

4,2 LI sts of Fmns/Unjts 
, hjch a;' In Io 	ii. a of cfiec$ 

f 	fjo 	•reo and nrc ellii 	tr fIi I  s 'r' 	
i.!j be 

notjfj by the Coip Col 	nda- t lAOs 	
'ui Ion y lu 

• 	fo the QE Iy, AugNov 	id }'ch vry 	
y .h(. I •th 	U tn 

month c bouot th tt1 close o I he qanr 

Cotttd . . . A.  

I 
oO 

- '- 

y •  

11 

• 	'- 

'H 

t. 

_________ 	- 	- ••- •.- 

.: 
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4.3 Othor concessions 	Othor concc;lons In kiflg it pr3sIat I . 

	

	 ndmiii ffTjld areas as per details iven tn Annexure 
A to the Ministry's lettor No A/02584/A'3/PS3(a)/97/S/D(pay/ 
.3?rvjeis) ciatd 25-1 764, as ainend,d w:ll ct;ni 	to be 
odm%s9jblc, in the na,dy defined ftld eres as qtvn in Appx 
A to this letter. Siintlnr1, the concessions admissible in 
Modified filj &ress a: per itals .jiven in Aondtx A to 

. this Ministry's ottor No 
Sarvcns) tiatd 2..'1.6' a ; a.iiJ 	ilj bo .iI:r.l.t )Ic in tha 
modified field ar'as as oer .,erdix 3 t this %tLer. 

5. 	Three ollowencos ill, Iivo., wt L)d  ad..Ilssiulu to 
I- 

(o) Static  for!nations/tjnjts g. Militdry farn, 4ES, 
Rec.ruitjn.j Offc, Trainlnq Centres .f Est3t.i1 S1ieinents 

CC Jzoct u r j t v  3 and '.Jnts. 

IA Units unless 	odti. 

(a) ttecord Oificos anJ similar stnb1jshemnets 

5.1 	
PmrsOflrel 

srvinq in Field •sres nnic. cro s1tut 	't 	 of coøoft and &L-jvv including unconeniai climate arees Lelow height of 
9000 ft will be entitled to High Altitude/Jncongenial cliraste 

• alloviiincu. A lower rats yrould be aooljcabie for aceas ak with 
an all;iturJe of c000 ft t 	15,00rj ft and 11111 ;,9r rata for areas ab.ve 15

1 000 ft (:1ut 	ircho:). The - .tai1s f these areas ao g!verI in A; x t. 	 ra 	of Hiqh Alt 	 _. ituJ/U:co, 9cincil Ulinate ellce .re given as under 
j 

£l i1;t1ro ni 	 -. Ig 
9000 It to 15OO ft 	 lmOflO ft 
iincl u co:nlia1 	 (exci., Jl, 
ci I'rnnte 	as .,lo4v • 	

iQ___ 
Lt Col a above _40j 	 600 
Lt nol (IS) 	ij 	50 	 525 
Co1..tujn 	 253 	 315 
2LL/Lt 	 lkso 20C 
3Cr. s mc]. 11oily 	 180 	 270 Corrgnjsjoned cffrs 

6 	lievildar 	 140 	 210 
7. 	Sep/tk Including 	 100 	 150 erstt,hjie tC(E) 

• 	 :- 	_______ 
• 	 i 	 .- 	 -- --------- ------ - 

5.2 1I.nh 41t trnde/U 	'P 1 o' uMmat.e a lo.'once '11) he adrnj.j,10 in cddj ti 	c t'o coni.enntc1ry field area alice and othor ounce 	r In :ind 

' • 1. 

Currtd •  .. .3/- 

:u- 

I ,  

ft 

.•: -c• 

I 	- 

•.-.+ 	

— 	": - 

. -.,-. 	 5, 	
.. 	 t.t,-:• - 	•-.. 	. 
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5• 	
5,-. 

t. 
.1 

• 	. 	. 	.t, 
-, 

A 
I ..  

-S S - — 	 ••__JS 

-flT 

fri; 

W ntI 	cQndjtoiij ovcrnjn tb qrsnt of hliTII ltitude/ 
3/75/
ia1 c1irrte allowane as jiven in this Ianistry s letter D(Pay/Services) ddtad 2 8.2.76, as aoendad ,ifl co  hr, epplicnhle, 

6 1 	'1h 	Alløw0 Personnsl 	rwj1 1 
 in 3ichen Glacier area hi 	

gri:it of Sinchu allotirincen+. the following ' enhanced xatu, i_ • 	

(a) Oxilcurs 
 

(b) 

 
.' 6,2, Sich11 allow3 will o 

3djibt ,  in adottion t CO(.fl33_ 
tory field area a'lowances 	

t not With hi:1 lt1dude Unconopniai 

•Ti  Cj9 fli1onc9 	Other COflJlt(q$ 	
.rt,U cr.nt of Sl.icI,, 

a1lowo 	d cnbth 	in ti 	
riist' s letter io '()/1/) (ca y/ . 	?V.tcec) d;itj 01 Aay 91 will. 

Cofltjc, t be 7,, 1. 	
Efacts 	

Of rs/JtO/OR who have been 8llOWOd 
to 	

at the .ast duty station as on the date of isu. of these orde 	and wh 	
n issue of these orders will cease to e entjtle to retaj such accolodtj0 
	ay CO inu to retain th accomnodatlon ifl such ti 

	s 	
nr;co 'n.1aj 	t 

the prc,sr,t duLy tati011 is w:o nva1iblQ 
	

AlLrntJ 'ely, their fUmjlos may b allowed to 	
to a selected place or borne et Govoirinent expense, !F they no choose, in 

CCo!dd co w.tth 
H. 	exjstj 	insixuctj05 

7.2 	Peronr,e1 of 	
dh0 w511 no be ento 	to 

the grant i fiid sex viCe C cess53 s,  crise,U,Jnt Uoo n th f orrm  tion/unit being outsiIO.the nel1y 
ofjd 	nceian,i roa 

will 
bo qovej' 	

y norl COndjtjns aSS-.jcahl in peace 1r; for all 
purpo 5 , 

!r C. 	COflc3j(inscflAI 

() Jndlviduflls/i.pta(. 	
1ro 	fmn/Unjt 	riot served by thne oroers but ivho are 	tt• 	

fl1CtjoiiJ Sur,(,ss to 
for 	or 	rJnit 	rtn1 h" 	er 	Lc 

j 	
Ic 	:r 	

s than tiv0 :o -!. , 	(nhltied 
1h concesj0 	at • :rr 	it J.rt5jL 	'.hdr sara 6 of 

Annxu 	
A to tts Ministryls lettr o 02594/AG/PS3U/ s/I.) ( r

y/Services) dt 2.1.64 as amended. 

tf the otta:hunnt is or tw0 weeks or 
	rt, th nh]ce coensatory rI.)ld rn 	Cu/c0 	

I Lid fd 
lflcft under th0 rd.'j 	Os io tho conc aPPlicable as pox orders ruferie 

	0 n par B 
(S) ov be 

JiiiSjble.  
S.. j 

Wo cash TA/DA Will 10 dJC:ISSIOIQ 
in clthar case, • , 	91, Date of Efc 	Tjee orlers Will 

Come ii,L force 1LII effect 

,'. 	from 

•i 
•1 

: 

Cotd...... 

••. 	
-••-• - 

• 	 •• 	
-••.c':. 

s 	 •... 	 .. 	 S 

g555 5• 5 	 S 	 • 	 . 	

: 	

'. 
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I 	•L.t 	 - 	
i-  - 	

•' 

xv 

LI1 TL) 

. - 	.. 	n ') Con'oUflt  Ufl the ctnin; int.o ioCe of thi xcvjs.od 
. 	. 	, 	 ac1r, th e folle'41u3 Jt?ry iI 	 S 	 ;tnd .;ithdrawn  

from 1.4.93 exc1t In Ctls re2erid u In • ra 112. below i- 

 5peci1 •3dboo 	 . 	 for 
otfices. 

(b) Spdrttt%fl 71 1 O.7 flC. o 	;. 	40/- A admisAble for 
. 	 off. 

	

.. 	.: • 	( c) Speca1cm.n3itory (ui(.lti) 311orlwice rnjing from 

	

: 	• 	 'i:; 	 Rs. :33 to is. 23 .' 	ad.:tt33!b1 ,  for .TCos/OP. mci uc(E). 

. 	 . 	 ( 	 Locility)_1)ce. Pits 

	

: 	 . 	11co •7iEh Is 	 T111d .ixoas/ 

	

. ; 	 . . 	Jgocu rt 	on the uivlli.,a 	ttr 	 t3Vi .vithdrawn 
but .Oi 1st Feb 1994. 

.::LuirRnt! : 1r 	d1c 	••. 	 .&ro 	above 
driiwi L • the tITvt u.xs 	 i 1st rji , 	()93 vilfl 
be adjutod ainst tL.; C )ç:..',ry 	iid -rta o..1c 	3nd 
co.i 	.:3t.ory rod1Ld fit 	 if ..Uuiiissi1 .., udr 

.. . 	 . 	... 	tho5o ori'r6. 	 , 

	

.. . .:- 	 • 	

•::. 	 11 .2. 	.dro, hovovcr, &r i.i.1i'/Idu1 Iis bCome discrititled to 

	

: 	• 	 I 	Oril tionetcry ailco con 9 n 1  t'i. cnq Iii the C).ii1cfttton 
of ar n no rcouiy it11 be icIc of thu n*n9tary t11co &Ire ady 	• 

. . . 	:. 	 àf 	j a.i infl .:tLf t: . xit.i n ou*rs u:to the date 
' 	. 	- 	•; 	. 	of i;sue of this 1tr. 	 . 

	

; 	U. Th ox5tir.)r6rs u n th 	.utj?.:t tf f11d sorvico 
l • 	'' 	• . 	!;.. 	Conc's&iss 4i1L stiiu rjf.j t' th 	xtni i(1d.o:t?4 above. • 

	

to ti 	 ,i.:.oflcA C.tviJians . 	
I. 	 .• 	5t: vi.no, in tho neq].y 	 s v, •] .,e i'i±jd 

	

. 	
I-I. 	3u1 tulilo 4J1ntrU1v 	 -v l'iii.it- t1.n of 

: 	• 	 .. 	ttiiic oi 	ri v! 	t(., 	 . 	 ,j-. y ' : 3, :, 	');I: 	tntion 

	

, 	
: - 	• 	 :.. 	

IIIU) 	r;:' 	

•:- 

	

,' 	 I 	• • 	

1k). 	1• s 1!.UO 	wi.th . . . 	-• 	r  inr": 	ui. 	In. 
'.' 1 
	Aii1stry' 	vldo 	i 	C o t>(1\,1i -V3(b-.Pn) çlated 

	

I. 	;• 	 , 

.-. 
94. 

L 	
_ 	 t 	.. fith1u1.i1, 

•:••' 	•::: 	, 	 :•• 	 . 	
\ 	

;ti/_ 	x 	x 	)( I 	 I/ 
(Uict 'CY ko tli Govtof lnal3) 

	

• 	
••.• 	•• 	•:/. 	• • 	•: 	 ______ 

I 

	

r 	 \ 

I 	

I 

	

I 	 I 	 \ 
i 	 \ 

r/f 

	

___ • 

	

•• 

la,  

-.11 	 • 	• 	 • 



	

-. 2 	.RESiflICTED 
Appendix tAI  to Govt of India 
Ministry of Defence letter No 
37269/AG/PS 3(a)/90/D(Ps i/Services) 
dated 13 Jan 94 

(Refers to Para 2.3) 

aw 	1.1ST OF FIELD AREAS 
1. EASTN COMMAND 

(a) Arunach.,1 Prade5h 

(I.) .Tirap and Changlang Districts. 

(ii) All areas trth of line joining point 4448 in 
Li 4179—NUkme Dong M13 3272—Sepia MT 2969—Palm .O 
9213 Daparijo 11 5841 Along NL-1273—Hunii. NM 070 
Tawaken )U 8136—Chu.. ipai. Bun N?.( 8814 alL.inclustve. 

-) Manipur and Nagoland States. 

(() SikkIrp $ All ax's North and NE of line joining I'halut 
LV 47 —"ozing LV 7059—Hnikha LV 6160—Penlanq La LW 0666 
flnngli LW 1448—OP I in LW •:453 on Indo—Dhutan Iorder - all 

( 	&nclusivo. 

2 0 	WESTERN COM'At1D 

• 	 Himachal Pradesh i All areas East of line joining Urnasila 
NV 3951 Udaipur NY 8663 Mani Karan SB 2300 — Pir Parbatj 4 	Pass TA 1459 — Taranda TA 2335 — Barasua Pass TA 8801 all 
inclusive •  

3 	utxst CB'TRAl C0MMAJD 

Uttrf'rndesh i 	All area North and NE of 1in joining 
HarasuA Pass Gangnni TG 1362— Govind Clint TG 0037—Tapevan, 
T}I-1322—Munsiarl TN 898'.IeiarjacJ it) 246o all :1nclusjvo 

• 	4•  

(a7 Lidakh Soctor t Areas North and East of line joining 
Zojilr 1T93ralchala NE 6672 along the great Iima)a-• 	
y'n Range all inciusjvn 

çb) 

 

Vall-ey Soctor 1 All areas west of lio jning 'oint 
56 ill t 4 0 ulmirj MI 3105 Naushara MY 3105 RR Ringapat • 	I  i,,, r 2133 flandwara MT 2043 Laingyal MT 2339 Plnt 8405 in NG 

• 	 4165 Mortli of line joinjnj point 8403 Uunkt MT 543 Razan 
NW 2239 Zojiia all inclusivo 

(c)  S CC All Areas west o un? joining 
• 	T 	of Chlck 	Uoc: WD 7fl73 Cinol Junction Rh 6364 Mawa 

Y 3054 Pojn. 1555 in 1J5470 all inc&usjve 

Ogg 

iO

• 	. 

3 

_________
--•-.---- 	 -•• 	 - . 	-.--........--.. 

_ 

- •. 	I 	 • 	S 	 'S 	t 

	

.,,•, '- 	•• 	 __ •t 	-- 	- 	
55 

II 

2v  

/ 

/ 

X. 



• 	•• 	•--• . 	 -• 	

\• 

T fl 

,11L1 co.rt\;iL' 

(a) 	jasthan 	nd P 	jubL_ 	Areas Wost o f  line joining 	;.:. • 

	

Ur, 	a531!W, 	poiEi 	Udasar, 	'ahajan, 1. . Jassat, 
s, 	Suratç3rh, 

	• 

I; 	
1lq?rI, 	J.tt3t, 	Aohr, 	ondrh, 

3orangwal, 
Fazilka, 	Jandiia Guru, 	)oc, 	DholWi, 	Seas, 	t%r 

Dora Iabn Nenak, 	Laisoin :iulc;o upto 	the 	•' 	- 

ussainiw1a, 
lbtërnatiOnal Eorder all inC1U1v0. 	 '. 

(h) 	FIorynn 	Satrod 	(IisSar) 	 • . 

(c) 	n,Ch1 	I'rad 	sh 	•rs 	o 	!ii. 	jnlnin 
field area ltne/htyh :ltitude line. •: 

arkhRjIguP 

. 

. 

EASTENC0AWD 	 • 	. 

• 	 •. 	.:: 

.1 1 

t 
• \• . 

I 

(a) Assain and Aru 	hal Prad 

(1) Cachar and North Cachar Dists of Ass-in 

including Sllchar. 	 . 	. 

(ii) All ar.as of tuunachal PrRdesh'and Assam krth 
of River Brarnaputra less'lojPUE, •isnnri and field 

areas. 

State of Mitorin and Tripura. 

Sikkirn and West Den a]. 	Areas crthviarus o line 

	

joining Sevoko LV 9ii 3ur ong LV 9550 Shorwani LV 9453 	-. 

Bagrakot L6 0113 Daic'Jim LW 1109 New Ml Hasinara QB 7B94 
Ganga Parn lea Estot CA 1377 upto the Hgh 3ltitudP ilne/ 
field aroa line/lntnrriation)l Lrdi.r. all inclusive. 

COMUAND 

Areas North of line joining Ijttarkashi, Kr'n Praya3, 
r.;uchar, Joshirnath, Chrncli, fudrn Prayag, Askete, Chirang!iCt, 
Uharchula, Kasauli and a:unJra Ii-tr upt Intetri tioral Border 

all inclusiVo. 	 . 	 I  

QThERN co;u0 
 

Ylloy Sector : Ar's West of line joir*ng 'tan, 	* 
I3ararnulla 'Kupwara, Drugnula, 'nges, 	anke , i3unyr, 
P?ntha Chowk, Khanabal, Anantn.ic, Khundru and .hru upto 

the 	iting Hqh Altitude lln all iclusiV. 

J'u fle ion 	&rc-as Vest of lin 	jo'.n.n .  L 	19 

3 Indra . Dhansal • K.tra, Sanjhi Chntt, 
i.uti, I" tiit 1c., tarnbau i1.i Urriihal u1,to the utstjno 

Hirjh l.tucio liiv 	ll ircu5iVe 

IIS 1t CT_B 

IPI 

I i 

___ 	
• 

- ---••- 	 - 	 . • - 

r 	• 	3 	 * 
I 	• • 	 • 	 - 	•- 	 r 	•.-., 	• 	- 

I 	 ,:: 	 , - i - 	 - 
I 	 - 	 - 
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AundiX 'C' to Govt of lndIt 
Mi.n oi tief lettor No 37269/AG/0S3 
()/90/1) (Pay/Services) dt 13Jan94 

(IteiArs,to pra 	.1) 

lisT_OF 111011 ALTITUDE (uIcoumnL CL1ATE) AREA 

1, 	JA!.1J AND KA:I1MIfl - Ato tlonj the follo'lnq line veyonds- 

Conr,c Firo Lino Hul1Ii cI0591n9 1*1 211)0 SOUTh elong 
Wullnh to IULA june NIl 1969 SOUTh along Nullah to I4ICUINAI BAR 
NW 2040 SOUTH EAST along KAS WIJ\/LAIJ/IXH boundary passing throuqh 
heighto 17573 (14W 73) 19590 (UN 72) 19830 (tifi 91) 17672 (NW 60) 
FA.RlAiJ (No 10) •'0UTU A3T alorvj. Loundary to OR 'IT 2490 SOUTH 
alone ixun:ery to point 21570 (lIT 240) again along boundary 
to Gk WI 2758 EAST AND T.ORTH EAST hon-i boundary to 	NT 4269 
SOUTh LAST along t3unary to IIASH'JLA (NT 0662) SOUTH EAST 
along boundary to UMtS1LA (Nt 6850) SOUTh and SCUM EAST along 
boundary to KANGLA JOT (NT 9429) KAZALWAW rIJFIEZ REfliow, Rltfl. 
PtiJj t0 RING E \LA lEG lOW, T ITIIIAL \W) TAt3ILAH ic(10W AND 
LUA, 

2. 	HIMAHAL PRAUESH 	Area along the following lino and 
boyond s- 

Along foot path and than nullah to poiit 1380 (1`2 0891)' 
along MIYAR nullah to.its junction with 0HE 141) at NY 8663) 

JUIiI iAST alono R CHEF'J\0 to K}IOKEAR (Wz 13) to RtI1LA 
(Wi .47) and striqht lint to t'AWI KARA (SE 6486) along 

PAR8ATI R TO L'J.P. 1'A)BATI. 

3 	UTTM PRAjESH 	Area alone thr following lin? and beyon71jWu pass (944875 poInt 7 370 (94989) 1IAIIL (973052) KEflAFl1JT'I (To 555o 	JNT11 (To 9053) 	 !H (in 0739' (oxckud 	town liii t-) t J'J!.;A'2..a;l (III 3519) K'L'WKA (7W 	.AILAM (in 7423) SLA (TO 2593) c'IYALEK ('M 4994) and arca above 9000 ft in th' dcsignatod field ars In A'ax 'A'. 

4, 	NOFA s Area along tho follo.1no line nd boyonJ i 

Point 14600 (Ms 2881) t z' 	nzor,  ç:s 2080) ATAU (i'S' 6777) 1ALPMG ('sT 1379) L7'tr ('ii 2289) KH.'!A (:ti 	03' NYAIIIW (to 7525) to 8th nil S Lane (One ZIRO \Y.\'I'4 oad 8 'th 
mila stone (on APORiJO - L1sKI; ROaD) poyom Wt (fl' 9379) 
2nd mile t&one north of YAfU (.tP 9575) IXSING (NI. 3592) DA'.ROH 
(NE 1620) AHItI(oLIrq (WF 881) towu (wo 2401) G1Jlu:ow (NW'. 4592) LAfON (N.V, 7579) HAYSLL!I 	(?..1 0199) C)k:J,lH ( ;fl 9943) K.AI4pHU ( 	0125)  poInt 6490 ("' 1402)  

5. flUA 

Worth and .orth East of 0 11 , 1. . runiii,: .1 fzuu 	17705 (1W 96) 2oint 10140 (LI 17) poInt 10403 (LI 38 ) rc.'nt  9 C1 0  (Li 8, '10) U1a Jtuncta,, (LT 53731 
0030 (LT 04) 	 1 % i•' ..T!Ii' (LT 	/,1' 'olat 

r- 	--- 

~

lit 

 

I 
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1 	1 
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"If 

'F 

3 - 
r 	°' 	. 	I.. 	I 	 •t. 	'Ji i , OTt 	.• 	'%v'j 	c' 

I 

\d.iI iJL.. 	ur, u—f 
 

(ti) AJjutz.1 1 t 
Arnty 

3 1 hI 111.1 011 

Tple 

1672/Org 4(Civ)(d) 25 	\r 	)4 

IIoad4Jarters 

Soi'thrn Comgnd 
Eastirn CorDma,j 
W?stern Comjid 
Central Command 
Northern Coirunarid 

F1Lu 	 co:.2LJsj.3 	ILJI I A  
Ll  II 

H 
1, 	On 	the 	bsj9 	of 	tho 	fctmrt:t 	C 	 y 	Cotrm,[ 	im n ruco.r1dntjon 	the 	exIst 	l3ssltIm 

toi 
gr3nt 	of 	field 	&'rvlco 	coIicosio, 	)j 	b:t x vjJ9 Mm 	o 	Oaf H. vj 	j 	r.'cim,1 lottr Uo 	.67/flF/p dt 13 Jan 94, 	&e of 	Lh 	concess;.s/rc,t 	:ij1c.. have 	1 so boon revised In 	t ..o 	u 	•. 	' 	•, 	r 	. 	1 • 
pr 	t10 	ibidrvt0.i,. 	a as 	fi1d 	aroa3 	and 	modi fil. ;  1! 	i 	i 	is 	 lit' 	tl 1 
of nwl 	dofjnod 	fh'l i 	1 	 I 	'3 	i taln..d 	In Appx 	'A' 	'l' an.1 	r':' 	½J y 	to 	thi 	ItLr, It 	is 	Prop0 r?d 	to 	Otond 	th 	S.,m.. 

tiTht 	hum 
3. 

 f 	
The 	followIn, 	;, roos,ls 	(or 	c.ncs5je.,./. deonce 	cjvjj85 	lostod '4 1n 

	

L 	then. 
	

to 

	

of Oaf for Considerati 	n 	- 
(a) 	Dofric 	C 	V 	j i), j s 
fi 	d 	jojd 	ri: 	 L  i 	J. 

H 
•,  t0 	uo 	I ii 	t o 	t h 	4rj' area 	Olicos 	mm.. 	CO)Ofl 	tory :4j 	j 	.; 	. 	

. 
respoctivel., 	ut 	thc 	1c 	11,j,,4 IJI.' 

• T, 	T1 	flit. 	:f 	- I 	j(j ---- 
CO; 	iJL u11cu 
Ilj 	f1,1d - 	— 	

. 	————---. - - 	- 	- 
Por Pay opt0 900/— 	or m,it 	 ..J7/'... 	 .• 	

I 
For 	pm.y 	OXCOOdin.J 	'.9oo/ but . 	/i 	 ., i 

not OXCOodj 	l5Uo/' For 
,iy 	t. xc.dj 'II 	F, I 5Cc/j'M 	 .. 	')(J/. but 	not 	oxcood 	n 	k 	" 	 i 	 ., 

	

g 	, 	30, 	 • 
For pay 	CXCOdjng 	./_P.t .... .. 

..
...... .............. ..... 

H 

- 

t .-  - - --- . —---- 
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but not exceeding Rx, ..00o/ PM 
For pay exceeding b. 3000/—PM 	Rs.975/—PM 	Rs.32/—PM 

The special corr2nsatory alioce such as Hill Compensa-
tory and winter alic's, Bad claimate alices tc not bo b 
additIon to this aliawaices 

The other conceiijns in klni at Pr sunt airjssjbi 
in full field areas as per details given in Annexure C' to 
iAin of 13sf OM No A 02584/AG/PS 3(a)/97._j (Pay/Services) dt 
25 Jan 64 as amended from time to time to continuu to be 
admissible in th• newly defined fidid area listed at ax 
131 to this l.tter.  

The above mantionod allowances will not be admjSsjbiL" to*- 

(I) Static formon/units og, military forms MES, 
Recruiting offic, Y.alning tsntres and tstablishments. 

(ii) ncc Directoratns and Units. 

(iii)Th units unlnss embodied. 
H ' 

4 	
High altitude/tjnconqenjal clinte alice Civilians serving 

in field areas which arue situated as a height of 9000 ft and 
above including unr,ongonj,j1 Cljnte aroas below thu height cf 
in Appx 'C' to this letter. The rates of High Altitude/Unconge... 

(iv) FlecjxJ office a. similar ogtabljshnts. 

I 9000 ft to be entitled, !sb The details of these aImias are ivon 

nial climate allowances are given asunder 

Pay 	. 	Cat —1 (Heiqht from Cat—Il 
9000 ft to 15000 	(Height 
ft mci uncongenial above 
climate arna5 of 	15000 ft 9000ft e 	

Sinchon) 
For pay not exceeding Rs. 950/... 	l.100/—pM 	 t1.l!0/_PM For pay exceedin, 	 li 140/—PM 'J 	
but no exceeding .2300/_pM 
For pay exceeding 1h.150O/_pi 	 .l80/_PM 	 ,270/—PM but not exceeding b.3000/_pi. 

- For pay Oxceedin, .3000/..pM 	lm.300/.PM ___________________________ 
The Hiçh frdtitudejUncogonj 	climate allowance to be 
and other concession in Und, 
admiss b,. in addition to the field con%)ensatory allowances 

5 	
Command Headquarters are requested to xamino the abovu props 	submitted ti Ministry of Dofonco and given their comments 

/views. Annual financial implication on tho abovo proposal may 
please be worked out SeparL.i1 in rspoct of field alice n,odi-
lied field area alice and H)gh altitJdo/Jncon,njai Climate alice and ptm furnaitied to this Heauquarters Ia. st by 20 May c. 4 	

(sd/ x x x  x 	x 	) 
(Proroad Ji axena) 
CSO 

Dir. C tor (.i) 
Org 4 (Civ)(d)' 
for Adjutant Genra1 R LSTR iCTED  

* 

.II 

kll  
--- 	 --= 

/\ 
/ 	•1 

L. 

'! 

k 

H 1 

1 

H •'• 
. '.,:. 	 -. 

J - 

;. 	 I 
- .4 c'• 	 . —t  

, 
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I 	
t o 	jt 	

d cii3 	 f 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BENCH 

original Application No.148 of 1995 

Date of decision: This the 19th day of September 1995 

The }Ion'ble Justice Shri M.G. Chaudhari, Vice-Chairman 
 

The Hon'ble Shri G.L. SanglYifle? Member (Admini5ttiV 

1i.  

Shri Chandra Dev YadaV and 213 others 

Applicant Nos.l to 196 are working under 
Garrison Engineer? 869, ENS, do 99 APO. 
Applicant NoS.197 to 214 are working under 
557 ASC BattaliOn, 12 CompU (ASC Supply Point): Applicants 

zakhatUa  
By Advocate Shri B.K. Sharma with Shri B. Mehta 

and Shri S. Sarma. 

- versus - 

The Union of India 
represented by the Secretary, 
Government of India, 
MinistrY of Defence, tew Delhi. 

l of Defence AcCOUflt5 
The Controller Gçnera 	

(C)1 

A.A.O., 5j1long. 
The Controller of Defence AcCOflt5 (CDA), 

Basistha, Guwahati. 

The Garrison Engineer, 
869, E%S, do 99 APO. 

HQ 137, command Works Engineer? 
do 99 APO. 

Oct Supply 
do 99 APO Point, Zakhama (Nagaland)? Respondents 

By Advocate Shri. S. Ali, Sr. C.G.S.C. 

ORDER 

CHAUDHARI.3.V.C. 

Mr B.K. Sharma for the applicants. 

14 
S. Ali, Sr. C..G.S.C., for the respofldent5 J . 
S. All states that he has not received any 

the respoflden and hence it 
so far from  

be filed. This is an application filed by 214 

/tat-, 

1 

- 	-'------.. 



4. 	It 	is 	stated 	by 	the 	applicants 	that 	
despite 

repeated demands 	the 	aforesaid 	benefits 	were 	not 	
being 

given to them by the respondents and, 	
therefore, 	they had 

filed 	Civil 	Suit 	No.255/88 	in 	the 	Court 	
of 	the 	Deputy 

Commmissioner (Judicial), Nagaland at Dimapur and obtained 

a decree dated 	19.12.1994, 	but 	as 	they have been advised 

the decree 	is 	a 	nullity 	as 	the 	civil 	court 	
has 	no 

jur..diOn to entertain the matter they hate approached 

this' 	jibunal. They 	contend 	that 	the 	time 	spent 	
in 

, 	 a 
puru,&rJ 

' 

a 	wrong 	remedy 	should 	be 	excluded 	
for 	the 

- purpose ...... 
- 	 - 	 -': 

-'I 

zti 

: 2 : 

applicants who are working under the Garrison Engineer, 

869, EWS, C/o'99 APO and 557, ASC Battalion, 12 Compu (ASC 

Supply Point), Zakhama, which falls under the Ministry of 

Defence, Government of India. 

2. 	Relying 	UpOfl 	O.M.NO.20014/3/83E 	dated 

14.12.1983 the applicants claim that they being civilian 

employees serving in the N.E. Region are entitled to get 

Special (Duty) Allowance (SDA) in terms of the modified 

O.M.No.20014/16/86_E.IV/E/h38) dated. 1.12.1988. They 

contend that as they have All India transfer liability 

they are covered, by the aforesaid memoranda. 

The applicants further claim Special Compensatory 

(Remote Locality) Allowance (SCA(RL)) in terms of office 

memorandum No.20014/9u/86E.IV dated 23.9.1986. The 

applicants furtheç claim that they are entitled to get 

House Rent Allowance (HRA) at the rate of 15% on the 

monthly salary in terms of the recommendations of the 

1T1' 

Fourth Pay Commission with effect from 1.1.1986. Lastly, 

the applicants claim that they are eligible for Field ............... 

Service Concession (FSC) in terms of Government of India's 

letter dated 13.1.1994, 25.1.1994 and 31.1.1995. 



ur pose of calculation of limitation and they be granted 

the relief. 

In the civil suit which was contested by the 

present respondents their stand was that since the 

applicants are enjoying Free Field Concessions they are 

not entitled t,o claim other allowances. They also denied 

that' the service conditions of the applicants were the 

same as that of'other Central Government employees. 

Now the aforesaid contentions of the respondents 

urged in the civil suit which may also be taken as their 

defence , in the present application have been examined by 

us in our judgment in the case of S.C. Omar, Asstt. 

Executive Engineer, -vs- Garrison Engineer and another 

(O.A..No.174/93), reported in SLJ -1995(1) CAT (Guwahati 

Bench) 74., We have held ' in that case that SDA and SCA(RL) 

are payable t6Cental Government employees posted in N.E. 

Region even if they get FSC. We have not accepted the plea 

that admissiblity of FSC deprives them of thesiiEiT 

In arriving at that conclusion we had also referredto the 

earlier decisions in O.A.Nos. 48/89 and 49/89 dated 

29.3.1994. We held that the applicant in that case was 

ent'itled to get SDA. and SCA(RL) apart from the FSC. We 

have also followed that decision in our order on 

O.A..No.124/95 with O.A.No.125/95 decided on 24.8.1995. 

Consistently with the view so taken we are of the view 

that the claim made by the applicants must be upheld. 

7. 	As far as BRA is concerned the applicants will be 

covered by the rates prescribed by the Central Government 

from time to time for B. (Bl - B2) and C class cities. The 

4picants will be entitled to get the allowance at the 

rates peribed from time to time depending upon the 

It' 
nature ..... 

,40 
'' • 	 " Y' 

i'• 	 ..7 



N 

:4 	 . 

nature of Classification applicable to them. 

• 	 8. 	
In the instant application the applicants have 

raised a contention that they are entitled also to get 

compensation in lieu of rent free accommodation in terms 

• 

	

	of O.M.No.11015/4/86_511(8)/87 dated 
13 .11.1987. Nr B.K. 

Sharma, however, submits that he does not press that claim 

• 

	

	
in the instant application without prejudice to make the 

claim if so advised by filing a fresh application. 

9.. 	
It is, however, necessary to mention that as held 

by the Hon'ble Supreme Court the benefit of SDA is 

admissible only to those employees who are appointed 

outside the N.E. Region and are posted inside the N.E. 

Region; it will be up to the respondents to ascertain the 

case of each applicant, if necessary, to make the benefit 

available to such applicants who are entitled to get the 

same. 

The SDA will be payable to the applicants who 

satisfy the above mentioned test with effect from 

1.12.1988. They will be entitled to get SCA(RL) with 

effect from 1.10.1986. We hold that the applicants are 

entitled to get HRA at the prescribed rate. We also hold 

that the applicants are entitled to get FSC as admissible 

from 1.4.1993. 

In the result following order is passed 

j) 	It 	is declared that SDA is payable from 

1.12.1988. 

(a) The respondents are directed to pay to the 
lbk'

.0 

'càpplj&s SDA with effect from the date of actual posting ca 

Naa\d on or after 1.12.1988 as the case may be in 

i11 	respet 	each applicant and continue to pay the same so 1* 19 	\.\ 	
e concession is admissible 

•.. 	 I,  - 

- 



: 5 : 

2 L- 

(b) Arrears from the date of actual posting in 

Nagaland on or after 1.12.1988 upto date to be paid within 

three months from the date of receipt of copy of this 

order. 

It is declared that SCA(RL) is payable from 

1.10.1986. 

ç)YTh.e respondents are directed to pay to the 

applicants SCA(RL) with effect from the date of actual 

posting in Nagaland on or after 1.10.1986 as the case may 

be in respect of each applicant and to continue topay the 

same so long as the concession is admissible. 

\_-rears from the date of actual posting in 

Nagaland on or after 1.10.1986 upto date to be paid within 

a period of three months' from the date of communication of 

this order. 

iv(a) It is declared that FSC is admissible from 

1.4.1993. 	 - 

The respondents are- directed to extend the FSC 

to the applicants in the prescribed manner with effect 

• from 1.4.1993 or from the date of actual appointment as 

the case may be in respct of each applicant upto date and 

to continue to give the same •so long as admissible. 

v(a) It is declared that BRA is admissible as 

indicated below: 

(c) The respondents are directed to pay BRA to the 

• 	applicants at the rate as was applicable to the Central 

Gcvernment employees in B, B-i, B-2 class cities/towns for 

the period from 1.10.1986 or from the actual date of 

• as the case may be in respect of each 

.( appfict, upto 28.2.1991 and at the rate as may be 

••••, ,\ 

:(  f vpplicabi from time to time as from 1.3.1991 upto date and 

' 	

•: 

to 

VO 

VN 

ii 

.1' 

•1 



Id 	1 	
:6: 

I 11 	to continue to pay the same at the rate prescribed 

hereafter. 
(c) Arrears to be paid accordinglY subject to the 

H
adjustment of the amour?t as may have already been paid to 

the respective applicants during the aforesaid period 

'H 	
towards URA., 

(d) Future payment to be 
r egulated.. in accordance 

with clause (a) above. 

' (e) Arrears to be paid as early as practicabler but 

not ter than a period of three months froffithe date of 

C 
mQcat°' of this order to the respondents 

:  /*J 
2( The originalt application is allowed 

fl terms of 

aforesaid or4er. No order as to 
coStS. 

Sd/—VICE CHAIRnRN 
Sd/rBER(ADN) 

iRUE COPY 

section yncer (J) 

•., 

, 

• 	 • 	 • 
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IN II1P SIJPREHE C0UR1 OF .IN)1A 

C1V7l. APPELLATE 3URSD1CTION 

LVA. 	AL 	1 572 	i. 

(risti/ ou t of SLP (C) No.i4OB A 	
ii 

I 

Unofl of Ind 	& Ors. etc. 
 

lents 

/ 

B. piIad, B.S.O, & Ot, 
WITH 

ii 573.1576.i 77,157 	
57.,i 5C-15/i 

çsiflY out. Of SLP (C) M',1723' 	
1O4'. 	 42 

,J5740 	25108-10 of 1996' SLP (C" 	
/6 	CC- 

5O4O/6)nd SLP (C) No 	
(CC686n/96) I 

	

Leive grn'.d. 	e hv 	rd 1er 

t o r 	L I I - 	;.. cy r' A. 

/
1hse ap.s b y 	ppril 1?v 	 Lhe  

r 	

It nni 

t 	va'Ou 	nrdr 	pad by the 	Ceitral 	A(i, 	:1' 1iVC 

Trib'.ine' 	cj  auh€iti 8r,cii in differii t m1tr. 	lh' niHlfl 

order 	w 	Pd on 17.11. 1995 in RA 	to. i' 	tn 	OA 

N o .49 / 89. 

I )in C ov 	rini 	n t I h 	e u i rig 

orth'rs 	from 	t. imp 	to 	tint br pd y nlini of 11-'"' dnti 

I 

.1 



I.- 

for. 	CiYi1j a n 	employees 	uf Central 
Government 	servants 	work inq 	in 	the 

Un in 
Terrjtorje s 	of 	the 	North - edster,i regjti, 	ii 	i 	noV 	i1 

th d,sput 	dt 	Specidi 	Duty 	Allowance 	w as 	orflt(tj by' 	the 
Government 	@ 	25% 	of 	the 	basic 	pay 	subjeci ' 	

cell irig 
o.f 	Rs4OO/- 	per 	month 	on 	posting 	on 	any 	s1,i rl 	in  
North-east e rn 	region. 	S'.bsequjer, ti y, 

have 	been 	issuing 	orders 	Irom 	time 	to 	( 'iii 

roceedjnys 	dated 	April 	17, 	1995., 	thr 	Inver, 11 t . 

mod if ied 	the 	i> , ymer,t 	of 	the 	Specidi 	1tjtv 	'i 1 iflC 

Spec ial 	Colrp?rvsatory 	' Remote 	Lo 	dl 	ly) 	,ll 	1wrmce ? 

m,4nder: 
: 	 .... 

"1 he 	Defènp 	Ciyj) ian 	eniplyee 	sv 1n9 in 	the 	newly 	defiim(j 	nlodifi'd 	Field 	. Areas, will 	continue 	to 	be 	ermtjm1; 	to the 	.Specjal 	Compeni;dlory Rc'ii;ot Loc:1jty) 	Allowdr,ce 	and 	other 	1 	Y'rCS as 	admjsjb1 e 	to 	Defericp 	Civfl 	 a 	. hi thrtofore, under 	 kH inmq n s t ruct ions 	i ss ued 	by 	thii 	Him' I ry fronj 	time 	to 	Hnre, 	However, 	h '"eci of 	efence 	Clvii ian 	e.tuI)i oyee 	1n the 'rmewiy 	defined 	Field 	Area 	pf:ial Compe,,sa tory 	(Renmot e ) l it y) 	All and 	other. 	llowances not 	cor1cIJrrr.rit1y adin i ssthl e 	el ong 	w 1 th 	F iei d I V R ,Concessjoric, ' 

II 	is 	contended 	by 	Mr. 	P,P, 	Halhnir 	learned 
Senior 	co'iflsl 	apperg 	For 	the 	Union 	of 	Jr'di, 	that 
the 	v 	I ak'ri 	hy 	the 	In i burial 	tild I 	they 	i i 'rp tilled 
to 	both, 	is 	riot 	corec:j 	dnd 	that 	they 	woi.il; 

tçL. 

INA

-J 

• 	•. • 

• • 

• 	* 

' 
.4; 

S.' 
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/ 	 I  

to 	either 	of the 
d11OWCIflCCS 	Shri P,P 	R' 	

1errie'l 

: 	serior 	counse 	
p1)eariflY fr some of 	the 

ac Lontended that those CiVil 
ian mplOYC 

h 	
'r 	u 	fl 

the 	dofnt e serf ie it vriOU 
	ta iOfl 	fl 	fur 1h 

H , 	easterrl region wer 	
given $peCal DUtY Al1o41h1 	W th 

view 	to attrACt the 
competent persOfl 	and 	hu 	ut r cQflS 

havinY been depioYed, are entitleti to the 
	ri 	th 

menthc0rCbSiO 	wOlil d 	be 	i1 	bl 	
hose 

mployeeS 	who 	re tr
d n s 	r red dl ir 	pi 	1 

All those who w e r e serving earlier 	
01d 	' lO to 

o VS 
1 

	

• 	: 	both. 	Shri 	
Arun 	jitely, 	learrd 	fl°' 	

,wnel 

dppearifl9 	fot 	some of the respofld1 
	h(i 	ni 4Ii 	off 

attention1 	to 	the 
ditinlCtb0u1 between1 Field 

1400iI id 	Field area dflU 	ibmitt 	that in 	
' 	where 

iv ii ian 	employees 	dre 
5upPOt t trW th 	I itl" 	eri& 

personS 	deployed 	for 	
the 	border 

	

reflients-fac\rig the iiniiiene lioti1 itie 	
wfll 

be 	CjCOId 	the payment of 1)0th 	d11owarlce 
	h1r 	the 

Mndified Field Area,oth er  
• 	pe.rSOnlne 	wort 	iri 	III 	'. .....- 

wordc, 	in 	br racks, 	will 
	be 	entitled 	to 	

duuhl' 

of 	both 	the 	
allowance. 	ihis 	

creates 	e 11til 

iN 	im lfldI ion 	ri nd 	uut 	r  eUl t. 

Udvin 	rerd 	to 	the 	
reCt' 	cnri't 	ionS, 

re 	of 	the 	view 	that 	the 	Governintenit 	h; 	iiiy 	been 

3 

'I 

- - 

TT1IIU 	[ii 



extending 	the 	benefit: of 	payment 	of 

Allowance 	to 	all 	the 	de fence 	employees 	wpili,litiu 	jn 	the 

NortHeaern, 	region 	as 	p e r 	the 	orders 	'.:id 	by 	the 

Governmetit 	from 	time 	to 	L ime 	as 	on 	ApHi 	3 7 they 
- ... ...... 

are 	entitled 	to 	both 	the 	Special 	Duty 	Allo,'"4re 	as 	well 

.... a s 	Field 	Area: Special 	Compensatory 	(Renwt: 	LCl 
Allowance,. 	

Ihe-sanie 	nie 	to 	be 	modified 	that ''•., _---- 

date, Terefore.jrrepectjve 	of 	the 	Fi 	her 	or -' 	 . 	-..._. 	... .__ 
not 	they 	have 	been 	deployed 	earl icr. 	lo 	Lhi 	'Lie, 	all ... ................................ 

a r e 	entitled 	to 	both 	,t.he 	allowances 	oril 	1111 Lo 	thd1 

date. 	Ther"eafter, 	all 	the 	p.rsorw1 	w h e t h e r 
'I 	 I 

transferred 	earlier 	to 	thator 	It 	n rasierr: 	Iu ,  on 	or 

after 	that 	date 	shall 	be, 	entitled 	to' paynFot 	oF 	only 

one 	set 	of 	Spcial 	Duty 	Allowance 	in 	terms 	ui 	lie dbOvC 

modifleci 	order, 

A 
	regards,t h e 	payment 	of 	, 	l 	Duty 

Allowance 	to 	the 	difer,ce 	civil in 	perniirl 	deployed 

at 	the 	order, 	area, 	for. 	support 	, 	of 	r(-  r'ionai • 	', "'! 	 . 	 :' 	H J- - ' 

/ 

1: 
requ 1 rernent, 	they 	facethe 	imm i rieri ( ' '" 	 H - Lii i t ' 	' 	 " 	 es ," 

H SUPI.orlin9 
' 	I 	 • 

the a rmy 	persoTirlel 	depl'yd 

d Necessarfly, t h e y 	i. lone 	require 	the 	douhL- 	i''ymrit 	-as 

ordered 	by 	Olt 	Govtrnnnit 	but 	they 	car,r,oi 	kt" 	deprived 

of 	the 	saiii 	since 	ih'ey 	are 	1ciny 	in,min0' U1jH 

4 

11 
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NEW DELHI; 
FEBRUARY 	1997. 

— 

in 	hilly 	areas 	risking 	their 	lives 	as 	erivi 	4yfi ri 	the 

proceedings 	of 	the 	Army 	dated 	Jani.iary 	13 	!.4. 	But 

the 	Modified 	Fild 	Area, 	in 	other 	words 	in 	kh dfence 

.terminoloyy, 	"barracks 	in 	that 	area lesser 

• risking 	area; 	hence 	they 	shall 	riot 	b e. to 

Under 	these 	circuniance.. 	Hr 

Malhotra 	is 	richt 	in 	saying 	that 	the 	ordy f 	the 

order 	requires 	mod if i cation. 	The 	Guy: H I 	I 

to 	inodi fy 	the 	order 	and 	is'.re 	I.lte 	i, i'iidun 

accord inl v. 

0 	
The 	appeals 	are 	disposed 	of 	accoriflnyl y. 	It 

is 	made 	clear 	that 	the 	Union 	of 	Tndia 	is 	flit it.led 

to 	recover 	a n y 	paynient s 	made 	of 	t h e 	period or 	tu 

Ap1T1 	17, 	1995. 	No 	costs. 

Ttl 
- 

• 0• 
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Shri Ahon Angami and Others. 

Applicants. 

- Versus - 

Union of India and Others. 

Respondents. 

( Written Statements of the Respondents ). 

The written statements of the respondents 

are as follows : 

That the copy of the O.A. No. 290/2000 

along with a notice from this Hon'ble Tribunal has 

been served on the respondents with a direction to 

file written statements. The interest of all the 

respondents being common, a common written statements 

are filled in the case. 

That before traversing the various paragraph 

of the O.A. No. 290/2000 ( referred to as application), 

a brief history about the various changes in the mode 

of payrient of various allowances to the defence Civilian 

employees from time to time is given below :- 

(a) That the Government of India, Ministry 

of Deeence vide its letter No. A/02584/AG/ 

P53(a)/97-5/D(Pay/Services) dated 25.01.64, 

made provçisjons for certain concessions to 
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to the civilinas • 	These non—monetary 

concession are detailed in the 

of the said letter dated 25.01.64. 	According 

to the said letter, these non—monetary conce- 

ssions were subject to review after 2 years. 

(b) 	That the Government of India vide its letter 

No. A/25761/AG/P53(8)/146-5/2/D(Pay/Services) 

dated 02.03.68 modified the Field Service 

Concessiona. Accordinq to the said letter dated 

02.03.689 the following modifications were 

effected. 

The rates of Special Compensatory 

Allowances were revised with effect from 

01.03.68. 

Field Service, concessions ceased 

to be admissible in the stations of Sri- 

nagar, Jammu, 	Jdhampur, Darjeeling, 	with 

effect from 01.3.68 and Siliguri and 

• Bagdogra with effect from 01.3.69. 

Consequent upon the withdrawal of 

Field Service Concession in the above 

Stations, some other concession, were 

sanctioned to the service personnel as 

provided in Appendix —'A' and for defence 

civilians as in Appendix—'P' 	in the 

. S • • • I l 
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said letter dated 02.03.68. 

The non monetary Field Service Concession 

in other stations were contined as provided 

in Annexure - 1 0' of the letter dated 

25.01.64 for the Defence Civilians. 

(c) 	That as a result of implementation of 4th 

Pay Commission recommendation, the Field Areas and 

Modified Field Areas were re—classified for entitlement 

of Field Service Romm Concession and other allowances to 

the Army ( Services) Personnel. This was issued vida 

letter No. 87269/AG P53(a)/90/0(Pay/Services) dated 

13.01.94. By the said letter dated 13.01.94 it was 

clearly stated that the concessions to be admissible to 

Defence Civilians serving in the newly defined Field 

Areas would be notified seprately. 

That in the meantime, the Army Headquarters, 

New Delhi vide it's letter No. 16729/Org's'4(Civ) (d) 

dated 25.04.94 communicated to the different Command 

Headquarters that I proposal for concessions/allowances 

to Defence Civilians has been proposed to the Ministry 

of Defence for consideration. This proposal was said 

to have been made to give similar benefit to Defence 

Civilians in the line of 4th pay commission recommendatio 

as in the case of Army personnel. 

That while the aforesaid proposal was pending, 

the Government of India, vide letter No. 8/37269/AG/ 

P53(a) /165/0(Pay/Services) dated 31.01.95 give its 

sanction and thereby modified the non—monetary conce-

asians and the said order was made effective from 

A. 
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from 01.04.93. This was done independent of the said 

proposal. According to the said order dated 31.01.95 the 

following concession/allowances were extended to the Defence 

Civilians :- 

(i) 	Defence Civilians employyes serving in the 

newly defined Field Areas will continue to be 

extended the concessions enumerated in Annexure'C' 

to the Govt. letter No. A/02584/AG/PS3(a)/97-S/D 

(Pay/Services) dated 25.01.64 Defence Civilians 

mployes serving in the newly defined Modified 

Field Areas will continue to be extended the con 

cessions enumerated in Appendix 'B' to Govt. letter 

No. A/25761/AG/P53(a)/146-S/2/D(PSY/SerViCES) 

dated 02.03.68. 

(ii) In addition to above, the Defence Ciuilians 

employees serving in the newly defined Field Areas 

and Modified Field Areas will be entitled to payment 

of Special Compensatory ( Remote Locality ) Allowance 

and other allowances as admissible to Defence 

Civilians as per the existing instructions issued 

by this Ministry from time to time. 

f. 	That the Govt. of India vida another letter No. 

8/37269/AG/PS3(a)/730/D(Pay/S3rViCes ) dated 17.04.9 modi-

fied the para 1(u) of the letter No. B/37269/AG/P53(a)/165/ 

D(Pay/Services) dated 31.01.95 are substituted as under : 

The DeCence Civilian employees serving in the 

newly defined modified Field Areas will continue to 

be entitled to Special Compensatory ( Remote 

Locality ) Allowance and Other allowanc es  ad 

admissible to Decence Civilians, 
as hithertorore 
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under existing instructions issued by this Ministry from 

to time. However, in respect of Defence 	Civilians 

employees in the newly defined Field Areas, Special Com-

pensatory ( Remote Locality 
) 
Allowance and other allowances 

are not concurrently admissible alonguith Field Service 

Concessionst, 

Q. 	That the Govt. of India vide its letter No. 

O/37269/AG/PS-3(a)/1862/0)(Pay/Services) dated 12.09.95, 

further Modified the instructions contained in the letter 

No. 8/37269/AG/ps-3(a)/165/D(Pay/Service) dated 31.01.95 

and thereby deleted the para 2 and subsitituted the 

following : 

"These orders will come into force u.e.f. the 

date of issue of this letter namely u.e.f. 

31.01.95 • In other words no recovery eill be 

made on account of Concessions like free ration/ 

free single accomodation etc. already availed 

of by Defence Civilians as part of Field Service 

Concessions from 01.04.93 to 30.01.95. Similary 

no payment on account of SDA/SCA/SCA(RL) will 

also be made from 01.04.93 to 10.01.95 0 . 

h). 	That the "proposal" as referred to the Army 

~kagdqU R R 	Headquarters letter dated 25.04.94, was ultimately 

ag examined at a very high level and decided that no monetary 

concessions/allowances as proposed can be granted to the 

Defence Civilians. It was also made clear, that the con-

cessions for the Deeence Civilians working in the Field 

Areas and Modified Field Areas shall ramain extended as 

provided in order letter No. B/37269/AG/PS3(a)/165-0(PaY/ 

Services) dated 31.01.95 and Np. 8/37729/A/PG3(a)/730/ 
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(Pay/Services ) dated 17.04.95 with corrigendum dated 

12.9.95 . Ivioreover, the Army Headquarters made it further 

clear that the "Proposal° dated 25.4.94 has been rejected 

and the same was communicated vide Army Headquarters letter 

dated 1601.95. 

The copies of letter dated 25.01.64, 02.03.68 2  

13.01.94, 25.04.94 9  31.01.95, 17.04.95 9  12.09.95 

and 16.11.95 are annexed as R 1 
	

R 
2  R 
	R 4  R 

R 5  R 	and 	R 	respectively. 

That the statement made in the application the 

respondents are denied to deal with such statements of the 

application which are irrelevant for the purpose of hearing 

of this application. Rest of the statements contained therin 

which are not admitted are hereby denied as if the same are 

set out in seriatin and are denied specifically. 

That with regard to the statement made in paragraph 

1 of the application the respondents state that the applicatior-

wtxiettxatiKaK is permature and is liable to be dismissed. In 

the impugned order dated 10.04.99. It bas been clearly stated 

that the authority will give ehow cause notice before any 

recovery is made and to such show cause notice, the appli-

cants could have submit their reply to justify their claim 

which has not been done. 

That with regard to statement made in pars 2, 3, 

4.1 9  4.2 9  4.3, and 4.4 of the application it is stated that 

the same re matters of record. Nothing is admitted which 

is beyond record. 

4 

6. 	That with regard to the statinients made 'in 



paragraph 4.5, the answering respondents state that as per 

Annexure 'C to h Govt. of India letter No. 

(a)/97_5/o(pay/servjc 	) dated 25.0 1.64, the applicants are 

already availing Field Service Concession (FSC) which is non 

monetary benefit applicable to Field Area. In addition to FSC, 

the applicants were getting Special Compensatory ( Remote - 

Locality ) Allowance ( SCRLA) upto 17.04.95. At present they 

are getting House Rent Allowances (HRa) alonguith living in 

Barracks and Special Duty Allowances (SDA) (for those coming 

from outside the North—Eastern Region). It is surprised to 

note that the me Annexure— I and IA dated 18.1.94 and 25.1.64 

as alleged to have been annexed to the application are in fact 

different ones. This is a deliberate attempt to mislead the • 

Hon'ble Tribunal by furnishing different documents. Moreover 

the letter dated 25.04. 94 as in Annexure—i is a mere proposal 

and not a sanction order for payment of any PSC allowance. 

That with regard to the statements made in paragraph 

4.6 of the application the respondent state that the state of 

Nagaland being classified as Field Area, the applicants are only 

entitled to one set of allowances inclding Field Service 

Concession. As the applicants are already getting FSC they are 

not entitled to SCRLA w.e.f. 17.4.95 as detailed here in above. 

That with regards to the statement that in paragraph 

4.7 to 4.8 of the application the respondents state that in the 

O.A. No. 148/95 the issues before the *aIa Hon'ble Tribunal 

was relating to payment of HRA and SDA • Therefore the judgement 

in order dated 24.8.95 has no application in this instance case. 



9. 	 That with regards to the statements made in 

paragraph 4.9 & 4.10 of the application the respondents 

states that the Hon'ble Supreme Court had never directed for 

payment of rsc ( Plonetary allowance ) to the applicants. 

The ESC (Non—monetary coneession) is already being availed 

off by the applicants. Hence the question of payment of ESC 

(19onetary allowance ) does not arise at all. 

That with regard to the statement made in 

paragraph 4.11 and 4.12 of the application the ansuering 

respondent state that as explained here in above and also 

as explicit from the various circulars annexdhereto, the 

respondents had no other alternative but to recover the FSC 

(1onetary allowance) and the SCRLA, for which the applican€s 

are not entitled to . accordingly the said impugned orders 

were issued for recovery of the said allowances wrongly paid 

to the applicants. 

That the statements made in paragraphs 4.13 , 

4.14 and 4.15 of the applications are not correct and hence 

the same are denied by the respondents. 

That with regard to the statements made in 

paragraphs in 4.16 of the application the answering respon-

dents respectfully submit that the applicants are not entitled 

to get either FSC (Ilonetary allowances ) or , SCRLA as  

explained above and hence it is not a fit case in which the 

1 	 Hon'ble Tribunal shall be interfered in the impugned order 

dated 25.4.2000 and will not stay the operation of the said 

order and/or shall be pleased the vacate the stay order 

gEanted to the applicants. 
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That with regards to the statements made in 

paragraphs 5.11 to 5.15 , the respondents statethat the 

grounds as shown in the application are not supported by any 

rules or any govt. circular and hence the application is 

liable to be dismissed with cost being devoid of any merit. 

That the answering respondents have no comments 

with regards to the statements made in paragraphs 6 and 7 of 

the application. 

That with regards to the statement made in 

paragraphs 8.1 to 8.5 and 9of the application the respondents 

state that the applicants are not entitled to get any ESC 

(1onetary allowance ) and SCRLA with interest as claimed for 

and the application is liable to be dismissed. The stay 

order passed by the Hon'ble Tribunal may also therefore 

be vacated hence forte. 

In the premises aforesaid it is there- 

fore respectfully prayed that Your 

Lordahips would be pleased to here the 

parties, perawise the records and after 

hearing parties and persuing the records 

shall further be pleased to dismiss 

the application with cost. 

Ver if icati 
. .. S 



VERIFICATION 

I, Plajor Vijaya Kumar V.S. presents working 

as GE 869 EWS do. 99 A.P.O. being duly authorised and 

competent to verify and sign true verification, do herey 

solemnly affirm and state that the statements made in 

paragraphs 	 are true to my 

knowledge and believe, those made in paragraphs 

being matter of records are true to my infor- 

mation derived derived therefrom and the rest are my humble 

submission before this 	Tribunal. I have not 

salpRianO suppressed or concealed any material fact. 

And I sign this verification on this 	day 

of 3anuary, 2001. 

V - 

(ViIYA. KUMAR VS) 
MAJOf 
GARRSON EGrEEF' 

Signature. 
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Goernmeflt o In&ia, 

	

411jotry 

Of 	1encC, 

i1ew 11h)-, t5Jth_iQ u 

4 	
5 i'lagha 1885 oaka . 

To

:.  

The Chief of the jnny Stafi 

Sub 	- 

ALD 

Sir, 

I ar directed to convehe sanctiOfl of the preeLdent y  t  

to th 1  g
rat w. f. 1 264 of the field seryice conceCs3-OflS 

n  

s givfl r' the f0)lowing paragraP 	to AY ereonnl 

(incluflø AY )otal 	
peroonx d 	fence 

the dLfifl(l 

A 	
: 	2 	

The coflco(JrJ,iofl(J c1' rile in 	re 'J1 to thie 

- 	1ettewihl 	arniEt3i.b 1 	o AnY 1 ,erE3Ofll O (1etLChfflCfl., 

a a5 dCfiflCd 
unitGan( formatiofl iocted i 

the 	
in 

' 	 :AnfleXUr1t0th 	
letter. These conceio 	

7il1 not be 
YYJ 

to tatic fothatiO /u3 eg g . Milit y FanS, 

MLS, 8 crU1t1flg OfI16, r ning 
CentreG and stab1i9m0nt9, 

and units , T unite flSS embodied, r 
-V 1Cfl .T Ouii 	

d Record Qfce9 and Lok 3ahaya Sena 

(LL'.Uflit. 
The pernonnel of the Ifence, ecurity Corps employed 

Ccwith unitE' hoee persOflflCl 
are eligible for the grant of 

Tj
these conceI3SiOflS 

will also be allowCd these conOO' 

cc 

personnel of Font 
±0/t9, which will not be 

	

given fiela C±C5 	C90t 	thg static or,  0tside the 

concGeeional aa8 , wil1 be governed by nrml conditi.O 
X-a

app cab1 i1..PE' 	-B ttiofl 	
e for all purpos 	; S • g 	-' 

	

proviSiOfl of fEultilY aCCO(flrnocbationt .me4iOai faoiliti 	
for 

fam 	and 1granto TA and DA. . 	

0 

4. 	
Officcrs, JCOS. aid ORe who havC been allowed to reai 

f 3 uily accolni c ti0fl 
in the last dt station and who on 

f thes ordE±'G will not be 
entitled to reta-n such 

accomm0tbofl may continue to retain the accomrflodatbon until 

euch tim a9 
mnrried accomflodation in the Qffi r' s 

duty 

station io made availabls or the fanitY may be ai1Od to 

go 	
.9lctd placC 'af reGidefl 	

at Go,mefl± expefl90 if 

th6Y so choose, in ac rdance -wjh para 2 and, 7 of: anfleXUre' 

B appiicah.* 
 

S. 	
:fcnc0 C1v1lIfl 	inctudifi.' civi 	c-mploy0 

in lieu of combatants 	NCs() (bth poBtE2CI and 'locally 

	

ruitad) ei 	in the aa 	cf1nCd in Annexure 

jth U13 
and fØfltIOfiB whose combatant Dersonnl. have 

been 11owed fiold 
e iC conce0IO unde,r para 2 abo1 

w111 be ntitld to the 0s.q1Ofi8 detailCd in Annexure 'C'S 

thio i 	;'• r. 	 S 	

0 



1 
6. 	

IflidvIauJ/dt 	
from .8tatjc/fjoi 	its not 

	

by he above whjh 	
at'ac11&d for 

PUrpoecs to units or, foatjofls drawing the 
will be unj.'ed to the roncossio0.. °nW 

ratod Serial N(s 13,3,911 'd 12 o 
	

if the 
attachonit is 	than two Weke. 

If the attachruent is 
for two 'oeks or ,  mo 	th 	

enumerated  In 
Serial Nc 4,5,67 	

d 10 of the 	
will a 0  be 

adieeib3 e  in addtj0 	
No cah TA/DA will be 

 admis 
6ith 	caec b 	 - 

Tbon 

 

o x~ dti rf:i 	upe 	ihu  thi5 	try 
0j5 Ions contained in 

Min
is :Lc.ttcr 	fer 	

p 

re to be10. 
No, •.69/1/59/26Q/ 	

dated theY.  
6th July 

196Q as 'flOdifci. 	
rO.9.26.82/AG/3(a)/268/ y/ 	ij) 

 dtd th 7th 	1962, 
No 96459/AG/r3/ 	

datd the 

30Lh 1 'u&ry  19 	
, 	XtCX1dCd 

by No.96459/kG/pS 
th pr ov 

	

	 dated the 25th 
1 a r ch 1963 

CXCCpt latiflg t0 °ParatiOÜ l 
() NoI 92 87/Ac/( 	 Alo 	

dated 
• m lOth Novmbcr i962as 

extuflded/ 

:1 28

No 
92S7/A&/p 3( a)/386/S/ Pay/SL1 cs) dated the 5h 
Apr1 1963 and COzrLfl(jUffl No92537/AG/pS3)/ 

thL l9th October 1 (d) No 92711/ 	 963
(1v) (d)/14/0 	

dtUd the 

1 1 	
1 96j s rnnoa ci fiom 	to timu or de re wjj b in 1or 	

for a peri0 of tg 
ye 	afto which tnoy 	11 bu rv ic wed 10 	T1iisj555 with 

th concurr 	
of th 

of 	 lco 
) 	 hcir U. o 	

92-s/pD of 1964 
I 	 I 	 p  

• 	

Youra •fathfi' ,..•; 

Sd/ 
Dora le tary 

 t 	
wamy) 

o the Gvemeflt f 	 of India 
• Copy orwarded to: 

	

xxxxxx i • 	..• 

NW 



/ 

C. 	 .. 	 . 	 . 

. 	 . 	 I 
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.;

, . . . 

	

	. 	. 	 . 	
to thu GOvt of Inia blin of Df 	:, • . :. ..: .. • •. 	.. 	. . 	

A/02584/AG/rs3ca)/973/ 	
: •' 	. 

.. • 	.;. •: 	• 	• 	• 	 • 	.• • 	,.. 	Pay/Sics)  I 	
Uatd th 25th January 1 964 

	

SLrlal 	 Pa.rtic'u1a 	of conea8.on? 	-. r flanks to when 
$' 02 

: 
1, 	Prou Si'igle accomrriodatjon 1n1tdng 	

-'  if any) L 	 Ofi ra - r 	£UrflJ.tLre ( 	 i.ht5 arid. water 	 A) 	 I  c 	, 	
I 	 • 	, 	, 	 ' C 	2(a) 	rrLo cor1\E3y,:uc; 	j fam.1i 	o± m€ 	, 	, , 	., 

offlcorB from tho 'old dtr 	 to 	r 	 ' ..i 	 ' 8e1.0 otd place' of 	sid 	in India, 	I' Land from thoz-o to th now duty 
 •: 	

;Ofl -'poUting,. or alto rnatively 	tuntjohy. • :oi' married accomLnodatj o  hy tho fi1y 	•, • at th PZViou dUtY e4tion at tlOXillal 	• 	.•. 
%
Corl 	rz 	fo house and simil 	,,;.; 	

• -. 
 

6OflC(B53.oflal charges for furni-tu,, • • 	. ..., .• 	•.Olectricity and water, 	 ': 	•.•: ti I 	—ri U Qtt1 

(b) .Baggge normally ut0 a 	of 20 maunds 	I / 	on war-ant 	Genoral Officers Commanding- 
inCh 1cf'Command will how'v-er be autho 
need to Banotionfx.ec COfl1tyflce to 

	

be 	 - I aec.tej place 
of ris1nce in Il'IJJIA of 

. the oombind f'Inilysca1o.10f baggage 	.•• . • 	 • n 	• •• The (3 calu  admiessiblo to the individa and 1  
•th £anhily)l Bthi.quontj.y. takon. 

 
by thc indivu1e 	1J6pet of those tfijljo inwho 	ou th 	 • 	

. of moe COnVYnCJ ±o 
families scale of • • bag.e would, .ini the opnion of thoo •. 	. • • 	• • • 	authonito, cause Xoptjonal hardship. 	. 	. The G'ir..r1 0ffjcr Corflmandir1_1fl_Chl$f 

	

to Corps, 	 . 	
• 	-: 	: 	: - Divr10, Area, Sub Area and I3rgade 

Comrntxid-, In ca 	of , 	onne Stirring ifl Army. Udx't., head of the 
'Branch con cerne 	accor . d th neta 	 . .1 8  tjthtjon 	• 	 • 	. 	 • • 

	 . 	. 	
• 

• • ( c)' c n'r or, 	 uccompaz•1ing the 	. • • • •. Camji- il1 be i1lowd 
OflUn 'ipto 	• 	It 	

• thL seale lid down in Rul.. 515 Trivl 
• 	., 	Reulatjono... . 	. .• 	•.•.. 

• 	:.;Cd), ..Con.uyan 	for hggp and seraate from 	 • 
• 	. . • 	• • the seJ etc d pla' 	of 	 to the new 	't • 	. 	ti duty Gtion onPvm ropes tin 

i- 	 g of the 	 • ,• • • offi 	will be aIjs3b.ie st the UjflO 	
S 	• 	/ • 	ec,).le tie. laid dotn in (b) und () 	bove. 	 • 	. 

	

AJKC'N YAT. 	 . •. 	. 	. 	 • 	• 	
• 	 . I. • 	 . 	 - 	 S... 	 • 	

.5, LL 	' 



	

c 	

-2- 

J 	 - 	 - 

	

3,\ 	Exemp1Ofl from 	0ry of hop1tl 	 U 

	

s±opageB Ofl aCOOt 0± WOUfl 	or 

jn3u-1e r CO 1VO or 11e63 contracted 

... 	. ( ecep 	thro Ugh 0e 	fau1) 	hi1e 	.,. 	.:•. •: 	- 

in the specifi ed 	aa 	' 

F 	
•Free 	mttan 	of flY allo tments o 

faml:1J8FJ esidjng at 
etat:Lox1O where 

bankin1 facilitiCS do not eA.ic3t 

	

p.
Spo11 comP8atorY llowance at the . 	3008 ,NCOS , 

- (oRe and 

• 	

.0 	 N0s() 

30o 	
- 	 as 15/- p.m. 

' c 	 NOOs 	
- 	 as 10/- p.m 

3 f 	ORe 	
as 	p.m e/- 	. 

NC() 	
L 	 as 6/- p,me 

- 1 The allowance will continue 
Notes 	 V. 

to be adjni8Sib)8 to the extEsnt 	I 

indicatedt in any one of the 

circUxflE3tan8 
8pecif3ed below - 

/. 

	

.:;(•a) 	
- 

UpLo a maximwfl of 21 days I 	
0 	

j 

() 

	

____ 	

It 

If the perod of aoaeflcu oeanot 

c abs and proVidLd 

	

üd 28 d 	
the 

- 	 individual 	tureto his unit/ 

forrnatiOfl8 iri the 
5ecifid area 

inun diatuly ofl ternifla ion 0f his 

leave/Latt 

	le 
The allOwaflb will nct, hoV, b admis81 0  

duing - 	 I  

0

(i) treaflent in h0s3-ta1if the dieaiiY 
e due to the ifldiidUal' 8  own fault 

or when a ±oppag8 ol two annaS per1 

	

dim is ma 	for th period in hospital 

nfl acC0Wt 01 6ickfl.E,8 crtifi8d by 

th 	d:Lca Offi r tnding on the 0 

(j 	
0 p atient tohavU' been caused by his o 	

0 

ntiS conduct or imprudCnce , and 

0 	
• ic 	

(ii) 	
circUtt8 laid down in Ruic 51, 	

IL 

0 	

Pay & allowances liegUiatiofls(0R) , 

L dition 



71 (a) Retention of fn,mi)i000mmodation, 9uhc3 -

•. 	
. to reotrictjona •as laid down. in 	1.9/51 
f 	J or COs/ors or alternatively frte 
conveyance of' their £nilies to ther 

.,homet5 or e-le 	 f 

I 	
. 	 . 	II•/ •.t. 

•''-: 

	

I 	. 

'--. 	
;. 	" ,. . 	'• • 

and Similar return frue conveyance 10 
coin thu head o ti's family at the new 
post. 	 t 

C' 	r4,.ri 	 — 

—. 	 LA c.t 

0\  
I RAJI( WA' 

A 	• 

1. ... 4/... 

I . - 

...--.. 	.t...•••,•••.,....., 

/3- 

(C) 	tt..rnj ra 	duty withj 

• 	
/ 

• 	 If the PXiQd of temporary duty.doee., 
• 	 not exceed -21 days and provided the • 	. 	

. 	irdividuai -  xturns to-the spe.ciied •. 
arei .immdiatly orl..tormination of the. 
temporrry duty, but when temporarr duty 
is follow.c3. by, iLave .nd /ice -versa 
the ,allcjwand will be adrnissib1eon1y. . 
if the total priod of absenc from..' 
t(_ Tank Fordo does not exceed 28 day 	 • 
iud alLlo tm period of any one them 

1 .' • 	•t doeo iiot 57 ceed 21'days .....•• IT 	: •-- 	•. 

I 	
$$ 	 I 

Note — 2 Warrant officers of the Army Postal.: •• '. 
iervicojwi11 b equated to JOOs. 

6. (a) Free 1 Thmittnco of two family allotments 	JCOa,NCO 

NCc(L) 

(b) Casual remittance once a uarteore 
e"ecial occasiorlsioucb as marr1ags, 

• 	:.d.eathstc.,.. 	- 	.• 	.• 	 • 	•• 	-..••;.•• 

'cIu .LLI 	ri 	u 	oree 	
•. ... 

to ganctio ,fri conveyance on warrant 
to the selected place of sidence in 
I1-lDI, of the combined 'amil' scale of 
baggg. (ie, the scale admissible to 
the -  individual and the family) lees 
the :quantit taken;by .the individual,.. . 	. . • 	?.• 

•, 	 :.:in rSpect of those families of' 	•• 	. . •. 
JCQe/OR/NCs(ls) in qbose case the 
restriction on free corveyance to family 

	

c-scale of baggage would.*...jn.. the opinion 	•. . 	 .. 	.•.•• . 

of toseauthoritios, dause o ceptional • 
hardip. GOs. C-in-C Command may de]igate- 
this power to Corps, Diii-oiori, :Area, -  

	

- 	
. 

Sub i\rea 	nd P,r 	rc-$ 	 ,., 



a 
- 

ser- ing ej; Army HQ, head of 
Lh Branch concrnd will accord the Saotjon 	3.mi1ar COnvt:yaflce to the flew 
dUty±at1ofl c'b oarctiond by the above 

' families  
heaj of fami1i 	

on their reposting, 
8. (a) cale,3 of rations asr 1I 1 1/s/58 

to off1C4,'s 
and Al 4/S/56 to JCOs/OR 

(without 52Y2 per cent e in 	 mergency cut ra±ion5) 

(b) Extra rations as ifldacatd 	Appe 	IJI to Minitr of 	fence, 	
±tr No A/03027/ 3T6 D/2O2_/D(QS) dated 

1 7th Novembe 	1960 ' 
as 	nded 	d in thi8 No A/21714/Q/bT6D/155Q/ 	

r 

dated the c 	 1th September 1962. 

-- 	
Two postage_f 	forces 1, t t6 

rs farms
ran1-- 

per Lndlvjdua e 	 All pr weeks 	

( 	

5 

lo 	Reinj 	
Indian lij of money 	 U 	 a 

within 
ordL 	

and Indian Postal Odr free of Comm 
16 6 ion upto a rncirn 	of 	20/_ per Xfloflthb 	

3- 11• 	
Special ±amily allowanec 

to the families of th0 	who are rpor 	missing or 

 

who dies The 	teLi d rul 	will be as laid down in 	111 of 1959 f 
12.(a) Grauitis5 to widof ptrmanent Regu 

	
Office Officers OVdrrd by Al 2/5/53, 

• 	• 	
-t the rat 	and dunder the 	 dition laid ,Y••,

re  
do 	therej 	

Theeo rat- tnd Condjtjbn5 
a0 

Covcrn 	ca 	of 	
OfficLre Catered f 	in u 1/S/55 

(b) (xraLujtj()(3 to ho3 o 
	JCoe/o1/r4cs( L) at the ratc 	and COt1d1t08 
lid dowfl in kI 1/5/53 	

NU(E) Ex trr nair of troucri 	
iii 0.G. and ons 

	

w}i (ellular O.G. 	 'I  

fl0 tQ Corivclyn. 	
for haggg0 , provided for in par 	2 (b) and 7(b) above rn riy be allowed t0 a Place other 	

the 8lected- lace of 

	

.11 	
of the fii P1Vided no ext 	CXpentoth State 
±0 invv 	

thereby. This will not, however •givo 
• / 	

the farnly ciy title to cony anc 
for bagg 	from 

that Plrce 
'o the now du.ty ot;atj0 of the • 	 on hi0 'r,t 	to 	jj 	

9ttj0 	
For such 

T t ) AJQ  

L 



T 
• 	

, 	 : 

	

0 	 I  

7/ 
-5.- 

retu:c'n convaya.n 	of baggage the Government's 
liability will bE, rstriojd towhat would 
have been admiseible on warrant had the 
baggage been convoyed from th4 st3lCCt$d 
place of reejden 	of the family, to the new 
duty 3tRt.iofl of the individual, 

• 	 0 	 ,, 	

,• 	 •• 	
::., 

	

I 'AJK(T', 	
' 	 . 	 • 	: 	

: 	• 
Al.,  

• 	 JLLiMAj 	 • 	

0 	 • 	

0 

	

- 	
• 

• 	
0 	

II 

H 

00 " 	 -'-- 	 •'••_ 	
•0, 	 0_ 	 '•O•O 



N1flXUFU ''B' 
to the Govt of ILdia, Mirisbry of  
otter No ,A/O2584/AG/PS3(a)/97-S/DPa 
eriicec) dated the 25th January 1964 

	

. 	 . 	 . 	 . 

) 

Area North of line running along river 

BRAIiMAPUTR.A - North Last boundary of 

SIBSAGAR Dietrict joining TIRAP Frontien 

Div is ion. 

Army units etc employed for the defence of 

the Air Fields and directly 8upporing the 

operational units of the Air Force at 

GAUHA2I and JORHAT, eg HQ and unit of RASO 

Signals, ASO, 1:130 and Arty, 

MZ0 Distriot. 

Disturbed areas of SIBSAG-AR and North 

CILCHAI1 Ditriotcj South of the line 

connecting PATHAR-NAOJAN-DIPUU-LUMDING 

NLFA and Stetes of NAGALAIID and MANIPUR. 

(o) Districts of DARJLLLING, JALPAIGURI (including 

UILIGUxU.) and 0000U-BLhljUt of West BJNGAL 

2. 

North of the line LO1-iAGHAT - BUNGIDHAR -. LABHA- 	
. f 

RUDRkPRAYAG - Tl'Ig Pôixt 8595 	miARkSU 

UTTik}A3III. 	. 	. 	 .. 

0 

North of the line connecting the following - 

BAH;LLiCiL-PAJ - J ISP!L - JYLONG-. MAIALI -, 

• uncj±ion of -the layer SUTLEJ end the Nu11 0.h - 

Sh 8C01. - extend-ing upto the boundary line wf. 

Cenrci Command near IU{\KO-T running along 

ConiniandouncLo.ry...upo the box-Ier. 	. ..., 

tJc)'c2\'4 1/ 	 • 	 . 

- 	 . 	 - 



I . 	

. 	 V...  

to .overnment of INDIA, }lStry...0f 
No 

97E/Pay/Seice) da
te  the 

	

25± 	uery 1964. 	 .. , 

•. 	

. 	 . • . :CONjO 	 I .  
!IS S IBLL  

AN  J~ UjQ ~L 	 lip OMi3r TTZ 
I 

e rationaon cale aPPlicable to combatte of1 
the Arm 

 or Air Force, as tht case may be, and fue1 
(b)

t(.flted/bh aócooa4jon 
to the extent fe rjoibj, 

() 	°•'Oiothigon m
n ivaum

Ay 	. • . P°onrtel if.  the Corps COmmder/AOCC Air Fb I
,  ceOomm 

conoidere the Ieu(3 of auth Clothing eesentj for 

operatoria1 reasons. 

(a) freett
ance of family Sttn- 

(e) 	
e medical trea-en and hos  Pital treaont 

(f WOnd/izjury or family P"eion or &ratuity LLnder ChaOx
ur  

* 	I .VIII CSR or , Al 15 7/57/ApI 20/53as the 

CPlflpensation 	
der the 1qki Compeatjon Aôt wherR 

• 'f• -•; 

.. .. .................................. 	

., 

applicable 	

4 () 2 Po tagofrQQ Fo-rcee
lttre pr indivdual per..we 

- 
.•, 	

.(i) 'Rmittance.WjthjflId. 	lij 	Ofnney orders 
EOE3tal Ordeo free of of 

 cOmMiss ion upto th 	 Jjmvm  
value 

of Rs 30/- per month per iudjvjdual 
	• 	

•••• Ci) 'Reti0 of family  accommodation allottod by 
Governme n

I

t 
at. the old duty station

- on 	
of normal rent 4  If. 

apcomnloda±jon rutaineci ie requia o be allotci to a 

othi- entitled PG1onrl for exi,CO5 of SCj 
£mjljoo may be 511jf d to altrnt 

	Oco aprop,rjatn or •nferior to tb 
Stt0 of the 

COfl cc rncj 	 . 

- - 

2 
. 	 . 	 .. 

p1. 	
. 	 . 



- 

VI 2 	 . 

It 	12- 

(LllOW!1C 	will Continue 	to be 	adi6S1b 

in 	full..  

in () 	aboVe 	3 appliCae 
Note 	2 	The 	0rE31JiOfl 

otnrnothtt on held by 	ho 
JI oniy 	In 	Y-flp- c t of 	uc 

3opl t 	ordO ro will 	Li 
d 	J 

S 

.j; oliol jj 	 o0t.of' 
: 	1' 

'I to 	h' 	MinistrY . 0r 

I ,  

r 	
c 

I  

5 	 .5 	I 	 .1 	 .. 	', 	f 

S  

•. 	 - S  

• 	c s  5 , 	 . ................ . .. ...... ......... S 	 ' 

/ 

r 	
q 

J 	

I 	
1 	

II 
r 

' S 	 •: 	
,5 t 	. 	' 

S 	 • I•• '• • ' '•  " 	S  

. .5 	 . 	. 

I 	 S  . 
•5 - 	.5 	I. 	•,. 	. 

' S I 	 . 

5, 

... 
	I 

'5 	

5 	

0 • -. 5. i,. 

• 	. 	•., 	 . 	- 



" 

1 	
L 

• 	 ' 	

. 	 •:.cR 	 f{S lip t. . 

(f7 	 IhA 
to A/IJAJ/ 3(b) / G-S/2/D(pay/Ser.i,jco ) ':'J'u1u'ieñt of mdi a, 

r Y o.t 
New I)e.Llii, the aid 1Inrch, 1Ge 

12 
To 

The Chief .e th 	rmy 'Staff. 	 '.', 	• 

SubjeC.:Ft 	r)1511 0tici,, CO'C 	SU(y'j 114) 	PEns(yL
1. 

• 	Sir, 	 . 	. 	. 	•. 	
': 	'.,:.:. 	.. 

I 	

/ I am c3 i 1 cLe(1 to refoj to l':.s, 4iW,stryl 	letter iZ NO  A/0234/AG/PS3(1)/g?/(p/sj 	
edthe 25th JnflUry,.. H 19G4, as ektonded'thjd Arny Intructiofl7/5/4fl 
RS amended from tth8 'to ,thne, and to 6aythe the PioitJ 	is4 1 9d to2snn.j0 th loJiowing 	

ultU offt toin th thit 	qhown... •, 	: 	:. 	(a)' '. Thio r ntan c' 	flc;t.], Ct ennory.(aiQ,anco,jll b e  rev Ld s 1ulor :itli cfout from tLi0 
1st •M°rch, IGC - 

lintik 	
flato 

• 	' 

h011y. ,Couit)i sionod fill r'r - 	- 	,• , 	 . 	 . 	
. 

1~1
0 .00 ,'. 	• JC03 	... 	• 	S .. 	 c... 	

' 11 nV. 	 25.00
.., 	 113.00  14k. 	.. 	. 

• 	 .15.00 
• 	 • 	 . 	

•.. 1'4 	 • ia.00 	
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(1,) 	1') cid sci vi ro conc StJlOflS thU Cen 	to bo ath;lissibi  t o officers 	personne1(jflcJu(j Civ i)1is p'id 1Xin Dofoi li cs Srvicob 1stimates) 501 Ving in Municipi. nnc, (, Entonjnorit Elie na ,  ol i-

(1)GI MI A0An; •, UMINIPUR an d DAflJLIN0 
elfect. from t1l0 1st H arch, 196, 

(ii) 	si LICWHI utd 	A0oflA ,iLht effect front 1st tic.rch, j9y. 
• 	• 	. 	' 	' 	• 	 .• 	 . 	. 	, 	 ' 	 • 	• 	• 	, 

'' 	:'I, 	• 	', • 	' '-(c)' ", Consqun1; ulton the 	!thrj,i of .field se tee 
JJlnfl S, tlt(? 4oi1ou L?-j. COUCO 

aditil s si Uja at the 	t ;l 	:manl;ioite U1(b) 	b0vo  • 	wi. 1;h effect froll.4thifl . 	 hon thierejii to Aiy  

	

• 	off icr s ond per otiuei to .,iotit the or dcl 	ref erred'.  'to 111 Pi 4 O 1 	hovo ot: I.l.itnt1y rppi.ied, '. 
 

1 , 	 • 	 • 	.'• 	 •.• 	 • 

• 	• 	
' (1) ''Concecsjon 	ii.t d In 	poiidi 	'M

• 

 to thijg. 
].ettcr to 	nrv.L 	orfeer 	ñii1por roi'tio1; tjlt()• tIl( i.l 	 ; 	' 	o '.iviii wr, pni,d fl'nin Iicfeu&n, 	1 ,['v.t.(:' 	••tlI tL() ;; 	 - 
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(U) 	• eci al 20 ItOC 011O\12000 of Fs. '70/-pm . 	o 

,miod Service Officers forced to live siiiC.ly 

due to Tl0O-P 
atlt)tlitY of mnrried acColiOo0ati00 

for 2 yc1rS, 
the po tiou to be revieIOd bf ore 

the oxpiry of thet per toO; 

I 	
(iii) 	The corlce s5iot'5 listed in A ppend1X 

poil ad hoc alloWaflCC referred o nt (U) 

•boV 	ili 	Tjttt0r 	then merri 

accot1utodtb0lt to avflhlf101° to the4 8xtent of 50%. 

2 - 	ld seviCC cOflc 	
ions for all the other areaS od 

be ovieCd oery tio years. 

J 	flils iotter 	, 11th the coocUtrenco of the lhiflisttY 

(Dot0flC0) 	
1do their u.o. o 2?9-$/P of ibOB. 

• 	Your s f iithfUl1Y, 

• 	 - • 

Under Uoc et ry to tin) Coy orilmon t 01 itidi 

Copy of the nhoe for\Xded to 

• 	 The CoritroUor Goner t 
of .Dqfeflr.0 ccOWl• tim Director 

ef AUOIt Defence OrviCO 	the DepUY piiecto 	o 	ucit,Defe 

rvi. con, poorl a; D0hr u Dun; P atno; \4e tcrii 
	d Ueflti' el •ColUfl(l s; 

Lito enior 	
putY Dir octet S Of pu0It, Defence S 0 rv ices Pooflfl P110 

1 r.rut; the Cdfltr0Ur 	of jiefeuce 	
ccoUflt ; (Officer o), poon; 

(Other 	nk s), 14 tft\r ai ; 
C0utr aL Cotifi' end; (P) 	i1rOi 	

ad; Southern 

• 	cmm 
arid; 'Iha 9torn Cowniund; (f ys) ; nO (Lit Vor cc) , D0h 

	Dw1 the

1. 

Controllet of Defence LcC0UI 5, P)l 	1tCCOUfl 	Oenerl, P&T 

	

s.mlo the Director of. LuOU n0 LcCOWlt (LPS) 
section), 	gp, 

	

nd the DepUY Controller of DecCe IccoUfltS (Lir For ce 	DOlhi. 

The DepUY Chiie 	of the (.r'Y St1 1' 	
. .'..• .(1O) 

.fa)(Coord/13t) ..•• . ()) 
	iG/P 	.... . (300) 

qhiG/QlU) .. (10) ioo hr tch/O,. (10) Lit lIe aUqUarte s/ 

(if/3) , 'The Dire ctott of 
I.ccOUfl5, (,ir. he qUrtorS 

• 	, The DirCCtOt 
nte of persoel(0) 	

Jir lie nOqual tor s 

The UirCCtOT ate of personelU) , i.r e dqUart s 

lit 

Force C 1 uLr al. fCoUfl 	OL £1 cc , 11 eW Delili 	• • 

• 	 ,. 	 • 

•1 fi 	 . 	 S  

I "  \ 	 ..... 	
. 
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• I i, 	iluir Lor !;/PPi.J... 	'1U t.11U/uUl 	 - 
:]JjrocLo)..ote of Public 113li('.1.  
111search ond l)cvolopwit O; 	 -lID 23 (ti) • UL 13 r'anch/Defencc security Cu:. ps bLo. 
(.(i/0g 4 (Civ) ((1),. .. (50), 	.-in-c,' s Dr nnch 	l 	. (25) 	' The Deputy Firijncj ol Lclvi io (J.G) . . (3) ; (Q) ; (US) • 	 (0); (13);  

flie 5Ci et 31 y 3ttDU 	(4) 	LJC1311 	. 	(5) 

upy 	L 110  d in Ink S enL  

• 'J'he ConLroiier s of'- Defence IccoU:Ls, .Sôutheri.i Coiond; 	•' 	 H 
tern CointancJ; CntreJ.. Coinnd. . (0); (OUs) ; (fir Force); 

•(?rctorje ) ; . (p) ) f.11h&.) ,d; unci :?IrpcLor of udit pnd J.ccounts 
•(/.P0 'Ugetion) , ri 091)ur1 Dnd CoiiLrollei of Dufeiice 
•L?nd the Deputy Controller ol Defence i.ccounts (IF) ,. lieu DelhI, 	• 

I 	SecLion 	 U(1ioJ) , 11(0-2); D(IiiII), D(Pensons/ orvjcos3 	-Pen-C).. D(.c) 	V(Civ-1-I). D(/r-II); D(/Jr'-IIX) 
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pnj 'A I to Minintry of Defence 
letter 

2/0 (Pay/srvj cea) dated the 2r 
Mar 1%8 

LiST'OF Ci 1 '\CTSSIONS 10 BE PflMITlErj TO orritts 	io 

FROM 	 DARJEELING'bilH 

	

I 	 7 	4 

	

prtjj 	of X)flceSBiOm 	 . 	Xflariks to whom 

	

L. 	c 	 • 	 •. 	?P 	mesble 

CONCESSiONS 10 010C(n S A MJ PRSW4L ALACM 
P0 
MARRILD 	I LIA INtioT 

:
..'FrIle conveyance of familia of the officErs from thm. old duty 	'. 	

— 0ffjc statiot aaale,Cted p1aC of reoldence in India, and irothpre 	,. 
to the new duty station.on re-.poatln9, or elteratjvely retentjon 

..'or. marriod accommodation by thn frnj ly at the prevjua 
duty . .......... statjo or olct4 lace of iiJnc 	rrom the list'o? tationj b't

.
ierp 

	

ç' .j 	forsol)arat eid  famii.t .!j 
nartnalicomeGainnal 

	st,. 
rent for houae vrW Similar con%Vrit7nal c,JS 	. 

for. f\jrnjtte, ilotri.city, and iaUr,  
Conirnnier 'or. thu zu 	 ' 	 .. 

I 

Uagqocje normally upto FJ limit of 20 maunda on nrrIrit 0  CenerJ. OfficacD - Ufficr. 
f01J(PQndjflg_jflChjof Crnnnd will, howourr be nuthorlsed fo sanction 	.. • 	
free cnut'iyanca to the sltcto(1 pie of rent 	r',-, ir i N01A or tho :t. 	

. 

	

f&tnyr1 9  cr 	4M1 (t *o gcn1idmjGOjblC to the 
• individual and the family) loB the quantity t&ken by the indhiiüaja • 	. 	

in,respect of. thune fnii.lieo in 'hon CQ 	the'rtrjctjon of free convtyan. • 	. to families scale of bannone wciul, in the opInion of 	authorjtjoa 
cause. sxceptiaral hrdhip. The Genaral 0Fflc,r CcnmandirirChjefr ,  Olq1t0 
this power to Cor.s,Divieian, 1rp.a, 5ub Prea filrd Brigage Cornmaners 0  in cee. of 	sor'r'j rp.r vi (in in Army Heuquaft., hsd of the Orani conc8rnc1 
will acrd thu flaCeeBry nanctjo • 	. 

Convey&nca for ec?ruuntn acctimpariying the family will be allowed on 	—Offitd'r,. 
warrant upto' the 'cla lain down in r1uli 515 1vl Requlationa 0  

. Conveyance for baujaqe and urrvantc from the e1ectd placr of 	 — Officprn. 
rcidenca to the nnw 1uty station on renoatinq of the officer ii11 

	

be admi&ib1e at thu ot 	Scale 40 0  1".W town in 2 an  3-Above.  

. 	 . 

I RAJKOr WAR 



7T 	 . •.' 

.5. Tha 10rave trauci 	cOncesojona UflV Army lnBtr stmervieg by Al 	 uctI'fl 25/4 	a
:  

6. Hetntjon of family acmdtjon 	
8ubject to tetrjct10 	a 	 - Al 	19/51 for 3Wa/QR or alttrnut,jel, free ctnveyanc 	of thnji'  

famill 	to their homea or 	eiecte. 	place of reflierie and rree similarg" , -conveyance to join the head or the family at the rw post 0  

7, 
S 	 . 	

S.. Goa C—inC COmmQfl9 are authorised to sQnction f 'wa1'rnt 
to the 6electj place of reejete 	

ree conveyanc4 	on 
 

' 

 fa 	 in IflA, n ly the of 	combjrj 

	

cai 	of baqaa 	(le th 	ecle anhjojb1e to the 1ri jVjdU 	l th 	family), 	leo the ar uent1ty taken by the inivjue of:th 	?emjljeo of 	 , in resr 	ct J0/oR/Nc) In whosi freG COIIUCYQflCC to family cca 	f 	
Ca& 	th8tricti 	on' 

 bag a ge "ould, 

•?joate 

thg in the opinion of 
Cause excptjorl harOhip, 	GUs C—in_C Command this 	'tQ 	 may 

'Area, 
por 	CQrps, DiviEl on, 	Sub Area 	nd 8ri2 	... Con2r4•. 	in Cese of 	

rsonnel eerving at Army HU, hrlad..or the Branth 	on 	rr 	eccprW the 
rreary2nct.jo0 	Si COnveyance to th 	flaw duty stat on 	

inilat 
 can be Qnctjone3 by the above authojt1 	h'i Lhp 	 ijin th 	hr'd theLr'repotjro, 	 r rlino oh  
.. 	

:. 

tu_ 'Convoya 	for baUae 90 provideg for in 2 an 	7 above may be to a 
• placo other than the 	ulectpd Pl a ce of  kesidunca . :'of thsfamily 	proviod 	no vxLro expense to 	the state Is in_vo1 	

I

' Thio will n, 	hooevrjr, 	 'any cjive thu fmily 	title to S.. COflVpyflflCEDor beggtyf. thrt 	place 	to 	the M. w
duty 4at1on' • 	at Lh 	 On hj 	r 	ontj 	t 	M 	*m11y 	tti • 	or return Convy'n 	

of bvggagElthe Government 'u UaUi.jty 'will be  restricLed to 
• 

Would have btjen amia sIb!0 Ofi w;rrrf 	hI 	the.  Ocn convuyt%d 	frcu,thø OCIOLted pltca of r 	idsncø of  t 	'Lho 	w'uty 	 F th 	iividuj 	
the family 

L 	 . 

I P.AJKONV!,A. 

S 	 4 



cord c ;s ioNs 

- 	 \ 

, 0 

	

72 —  

B. 	FaiitiliO3, 
who COntinued to stny at the old -peace duty 

• . .. taton of the Pesonrij retUining Governnent accOmmodatioll • 	at the normj 
concessional rent, consequent on the mdi • 	••• POsting away to 	

In these four stations. 

COlLVeyatice from the old peace duty sttjon all ranks 
to the present peace duty station of the personn6 

-' 	9• 	Families, who had moved to a 
selected place of r'eajdexjce from th old Peace 

duty station consequent on the indl'3 posting. t. . 	 /Foz'mations n 
these four station5 	• 

At 	
• 

:';• 

 

reO COflveyafl 	from  
present duty S 	such Selected Place of reisdence to 

the 	
tt0 ol the personnel. 

19 	Free conveyance of baggage and 
servants in respect of fnmlj mentjoned.at 8 and 9 uhove, from last duty 

Station/fle)ectrd 
• 	

•.• Place of residence to the present peace duty 
sttj0 of th 

: IPronne1 at the scales 
laid' down at serial No 2(b),(0) 

n: 

• 	
(d)nct 7(b) 

°nçxure 'A' to t!i Ministry of Defenc ltt No AlO258L/o/ 3c)/97/  
• Not 	 ('ay/Servjees) dated 25'jan 6, 

e The conveyance of the family of personni below °fficcr rrnk 
COntemplated in 8 and 9 above is subject o the 

Coflditiorj tht 

• 	

: the lndl5 are withj the. authorIsd erce(1tg0 for, which 
CL 

• 	•• 	15 admijjeQ 	 •• 

11. - Free COnveyan 	of motor bars/motor cycles from the; old duty 	
s..tation/ selected Places of residence 

to the present peace duty station of the. personnel 
provided the reujsjte CoflditIo3 

under Rule 52, Travel Regulations are 
otherjjsc fulfilled and provided 

th 	 of the same initially to the 
seltec1 Place of residence had been at Govt expense under 

tAI 22// cONc;so 	
TO OFFIC1j3 AND 

•.12 	Thosetoi1o1 married 
accommodation cannot be provide :- 

(a) Free convOyfljjce of fam!1j03 nd bagga 
	

i' of office5 Offi• 
• 	

, from the old duty sttjo 	
a 

 residenc e Jr.) iND to a selected P,ace of 
IA and from there to the new duty 	- • s 8 ti 011  dn 

rapostjnp , or. alternfltively •retentio of • marriud accn by th fauiily et 
tbr previous duty sttjon or 	

PiCf' oj re3idenr (from the list of • 	•whez- px'ov.jsIot has beefl mi £o 	nccn Lox' seperated at normal COflCe3sIOflai cHr5 for Lurnjtjr9 elec L and via icr, if permiL 
ted 

by th S itjn ConLmender or th 
• 	CllQttjflr; 	Uthciriiy0 

I 	 • 	 • 	- 

LL 	• 	 * 



A 	

c 

00  

() The leave travj• conc 	uns ud ner Al 235/6 	Offrs as. amended by 259/66 	 . 

(c) 	Retentiofl a!' faui!ly accu, sub,je(;'t to • 	restrjctjo 	as ljd down in Al 19/51 for 	below Uffr JCUs/U or alternatively fr 	conveynC of 	rank their familj 	and baggage to their homes or selected 
Places of residence and sithjlar 

family 

• •, 	return free 
th conveyance to join th head of the at 	flew post0. 	

: .(d). Free 
conveyanceof motorcaxs/motor cycles 	,Qffr •fro old duty 5t tiç,5 to the. Selected place of 

.. re 3 idence.Uader  
PlOvided th 	the provisjo8 of Al 22/S/63 

e requisite Condtioris and otherwise CU1fi11cd 

13 •.Thos to 
whom mrried accommodation can be 

a 
(a) Free conveyance  
the last dut 	

of families and 	 from .411 rank • 	
y station/selected place of residence to thu duty 
station of th head of th family 0  

• 	(b) 	Frce co  nv(-Iyunce of motor cars/mt01s cycled 	• from t-hc- old duty StOtIOfl/5•p1eCtud Place of. 	•
Of 

res.iUen.c to 
th present duty station provided 	• the requisite 
conditions Under Rule 524h Travel ReguJj05 

are other'ip fulfilled nd proVided the trdnsportatlon of the same 
ifliti S 	 1ly to the QlCcted p1ac of rustderic had been at 	 • Government exper1e under Al 22//63 

I AJkC\'A 
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• 	
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TT'JIMIL"61"  6TAT.LON6 	PL PERSONNEL POSTED 

14 a 	Free remittende of family allotments to 	• Officers • 	residing at stutions where banking 	I • £.acjljeies do bot exist. 

15. 	Free remittence of two faatly allotments 	persnno1 
below 
Offrrank• 16 	Casual remittance once a quarter or.specja1 

occasions such as marriages, deaths etc. 
17 	Two postage free I orces letter forms per 

mdi per week 0 	 All ranks  

• 15. 	Re1fljttce within-INDIAN limits of money • 	orders 1  and Indian Postal Orders free of 
CoJumissiork upto a maximum of k. 301- per month. 	•• 

190 	The mode of travel of all future moves of • 
	OffIcers officers to and from the above stations will 

be as for a rion_concessional area. 

1i<AikOrwAR 
• 	

• GE.EJM LE1MAKRONO 

we - 	 •-.a,e-es'a..s,,s.tfr,r 



• 	 _______________ 

DTNER C0NCESION3 COMI/ON TO ALL PERSONNEL POSTIED ..- 	.......•. 	.......-.. 	.. AT T1IIE STA1loL'JS 	 - ............... 

14 	Free remittende of family allotments to 	• Officers • 	residing at stations where banking 
facilities do bot exist. 	 . 

15. 	Free reuii -ttence of two family allotments 	personnel 
below. 
Off r rank 

16 	Casual remittance Once a quarter on special 	U - 	Occasions suchas marriages p  deaths etc 0  
170 	Two postage free forces letter forms per 	All ranks 	- • -: - mdi per week0 	

. 



Pi1JiL 	'' 	to Iiinistiof 
rTb 

C U1(.iSSjU1'1 IJ)•LL[ 	L.L1JL';T U 	UlViiIkl.iS SE1tVICEs .L1;CLUD [k C 	C !V.L1J.LJI1 	dii'LOIi.]) Lii 	Oh CUILUJT1INTS MIt') NO sE. 
/ 

• (a) 	Jree:i:cjujLtance of ta'.mily 	1 O[iJ)PIiis 

(b) 2 poste free forcea eLte ier ir1ivi(.ui pei''weok, 

liemi LLwice itlu.n Indin limits of moncy orders 	d. Indian 
potL orders free of COI i'sion up to the Inaimuni v1ue of 
hs 3O/ per month pe' indivicUj.a, 

]c Len 1.011 of ftUiy a000iIu;Iodfl:Ljofl L:I.otked by Govt at the 
old duty .  sta Lion on p.yrnent o i. normi rent. If the nccornmodatj 
on retained to he aLtot1d to atnotherentitied psonne1 for ezigericies Of service, the family may be s1iittd to 
n]. terni ivo aceoicmtoc[aLion whether ppropriL e or inferior to the 
stcLtas of the jildjyjthjtiL concerned. 

floLe h)e:Lenw; 	aLiow(u1cr1S wJ.j.L eonLln.e to be adiiassjuie 
in fuil 

2. The concession in ( ) :thown in tppiicab1e ox')iy in repceL of t OIWItOdL]oj') id ci by ,  th lifri of Defence sopai'ate orders will loilow in respect Of accn - beiong; to -L-11c un of 	S. 

• 	 I V A.' K () t V.! /\ 

F'4 1 E 	KiOi'. 

ii COPY II 
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H 	' 	 ' RESTRICTED 

I ,  

- 

• 	 No.37269/AG/p5 3(a)190tD(P6y./5erv5) 
Goveimentof India 
Milstry of Defence 

• 	 New OehIiio oil 	 . 	•' 	 •'.., 

Dated thel 3th January 19 

 To 	
I 

the Chief of the Army Staff 	f 

Sub : Field 	Service 	Conéessiong 	to' Army . Personnel 	- • 	
implementation of the recornmendetlon.ot the' LW-I CntraI - 	- 	Pay Commission 

Sir, 	
0 

I am directed to sy that the 4th Central :Pay Comm . 
Isslon In Para 28.98 of thIr Report, had recommended that the 

exit3nq ciassificatloti of areas for the uran•t of FIe'kj Service Coo 'cesslont 'and 'the concessions 
admissible In •F2eId Areas to Arined •Force pèrsonx,el should be rev lewéd 
by the Government. 	The structure of Field Servlcè.Conc.esnlong has since been revewcd . 	

I am directed to convey 'thé, sanction of the'President to 
implementation of the followliiq decisions tkn in this reqardd In so far 
as the officers and Personnel below officer rank of Army (including Army 
'Postal Service) are cor)cernecj. '• 

2.11 	CIac- sl1lctlon of Areas 	At prisent, Field Areas are classified into three types, 	meiy,. Full Field, Modified Field ond 	1,mproved 
Modjfi.d Field Areas. , 'The areas In which Field,, Service Conccssjon 

	are odmissible have been 	re-deilned. 	lIeref'tCr, 	Field Areas will 	be clasif led as Field Areas and Modified Field Areas only. 

2.2 	Pre-requisltes for classifying an area as Field,' Area 	o and Mdified Field Area will be a 	follows :- '  

Field Area 	
Fi,e!d. Area 'is an area where troops ar-e deoloyed near 

the borders for ooer-atl'orial requIiemen.s. and where imminence of 
hostlilUes aid asnQclatccj risk to ' life exJ9ts 	Troops ' In such 
areas are located for r,eoson 	of operational considerat!ons alone 
and are not living In Cariton:n,ents  

Mod I fled Flid Area I Modil led Fivld Area Is an area where troops 
are ' deployed 	in 	suPport 	of 	Combat ' echetons/troops 	In 	an operational 	supPort 	role. 	Degree of .00erationi 	readiness 	Is si ic1tiy 	lower 	than ' that 	In 	Field 	Area, 	'thouqh 	sustained surveillance cuntiriijCs, 

2.3 	The detaIls of nw.ly • ened . Field , Areas 	nd Mod ifled Field Areas are contained in Ap)endjcs A & B ) resoecHvely 

j3L4114-.. 	
Contd 	2 

L" 

J.AKI1NWI 

A: E' 	1_LI: :::Ht; .RESTRlCTD S 	 • 



& 

:2: 

2.ti 	Alteration, 	if 	any, 	In 	the 	FIeId/Modifl 	F .n 	 ield Areas will  otifled by the Government of nd a from tim 	
be 

e to time. 
2.5 	

Areas classified as Field Areas and Modjfid Field Areas will be 
reviewed every three years, 	The . review process will commence one year In advance of. the Comoletion of three years.. 

3.1 	
ConcessIons - Monetary AlIowane : 	Personnel serving in Field 

	

• 	Areas 	MoiTfl 	
be eligible to the grant of 

	

• 	Compensatory Field Area Allowance and Compens a t ory  
Allowance resPectively 	 Modified Area  

3.2 	
Thc rates of the allowances are given bleow 

	

.

.- 	... 	.--.-.... 	
-.,•. 	 ...... NO 	Rank 	 Rate of Cornoensatory 	Rate of 

Field Area Allowance 	Comoensatory 

Modified Field 

Area Allowance 
. 	....:.,. 	...., __ 

in Rs om 	 in Rs pm 

Lt Col 	a,  bove 	 975 	 . 

	

 • 	'.2. 	Lt Cot (TS) & Major 	 895 	
375
350 3, 	Captain 	 820 	 325 4. 	2 Lt/Lt 	 780 	 300 5, 	JCOs Including Hony,  . 	650 	 225 Comrnlsslor1(.J Officers 

G. 	:Havlidr 	 'lSC, 	 175 • . 	7 	. Seo/Nk including 	 . 375 	 150 erstwhile NC(E) 

....,.. 

3.3.1 The conditions qoverninq the grant of

. 

 Compensatory Field Area 
AllowajTTfiifled Field Area Allowance In the case of officers will 

	

• ... 	be as follows :- 

Admissibility 	of 	Compensatory 	Field 	Area 	Allowc0 	and Compensatory Mod If led F I u ld Area Al lowilrice will commence froin the date 
on which an officer arrives in Field ArealModifi 	Field Aea on being 
posted to a Unit/Formation Field Area subject to the following eceptions 

Exceptions 	An officer who is absent from a Field An'a/Modfe 
Field -

A.Tcainny one or more of the following circumstances shall be 
eligible for Conipensitoi'y Field Area Allowance/Compenatory Modified 
Field Area aHowajic- ; 

C,  

• 	Con td .. .3 

I - tc..1I'DUS1RICTED 
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'.. (ii:) For a. max i mum ocri od : Of 15 days  

..,, 	

. 	,! 	•' 	
.', 	 .4 (a) 	When olaced on th e sick ,llst Qr on the expiry 	 vd 	.thatHmmed lately of the 	erjod on the s ick 

. lis 	..h t, 	e',retus t o  an area at which 
the allowance Is admissible; 

•.. -. (b) 	When on .  Casual Leave; 	 . 	 '. 	 . 

(c). While . on 	transit  
Area to anot1er 	

frpm one Field, A . 	 ea/Mod{fled Field 
• 	

. 	 .','j',:' 	
. 	

,. 	 . 	 - 	 . 	 • 	 . 	 •, 	 •., 

(j) :For, a rnxj'mum'. pelod of 3. months :— While on tempor 
conditIons 

 

(a) '• 

The officer Con.inues to be 'bone. on the' strength' of 'thc'.Utflt/Forrnati 	in 
the Field Area/Modified; Fild Area;' 

 (b).; 'The officer 1fl 
the ordInary cdurse retur, 	duty. to Field Area/Modified 	 s to 
Flld Area .(not necessaril 	. 	frorn which he went) on terñllnatjon of 'ti 	te:nary y tfone 

duty...; 

'I 
• ;j:. 	(c) 	

The period of absence Is sDent Wholly on dty. 

NOTE :  Compensatory Field Area AIlowance/ComDQflSatry 
'Modified,.Fjeld Area Allowance will not be admissible, to 
officers hold l'g 'posts elsewhere = who proce ed  temoor 	duty to 

a Field AreaJ.Mod tIled Field Area 

3.3,2 Compensatory Field Area AIiow 
Area Allowance will 	 nnce/Compensato 	Mo'djfj 	Field, not be admissible In the following circumstances 

- 

(I) 	When an  
Area on 	

officer 'Is absent from th e. 
	Field Annual  

Casual Leave; 	. . 
Leave 'or 'Sick. Leave or .any 'other leave except 

. 

• 	 , 	 . 	 . 	.• 	

• 

i I) 	When an officer ft om 	 Area Is 	p eclal ly epOoln ted to 'officiate in a vacanôy 
• of 	less. than .3 . rno permanent 

' Incumbent. comtlnue5 to draw' th
m 	 e 	

th 	d
Co.mpensatQry 

uratIon, if. 
'Field. Area 

'the 
, 

.•. 	

:..AllowancelCopcnsatory Modified Field Area Allowance' nder..the • 	'S .',. exceptIons mentioned abvè. 
. 	

•: 	:'. 	

" ..• 

NOTE : Compensatory. Flld Area Al I0W2flce/Copeatory ModIf led 
Field Area Allowance will not., be adrnissjble In addition to 
Exatrij0 	

Allowance, 'Foreign Allowae, Co.mpensatoryi S 	

, 	 Daily Allowance for se•ing ex-India. 

 

	

3.4 	The 'cOndItt0ris for 
tile drawl of Comoensat.ory FIeld Area Allowanc

e  • 	 121ieId Area Al'loiamice iii th 	case of JCOfOR lnclud lnq NC(E) will be, the Same as qiven 
• 1 	 oVAnnxur A to this Ministry's letter No. A102581;IAC/pS 3(a)/9'_S/D(Pay/Sel 	

) dat • 	 . 	 25-1-611, as a:mmencJed . 	 • 	 ' 	 ' 

Contd 
1; A JKON WA, 	• 	 ' 	 ,, 	 , 

RI STRIC ItO 
______ 	• 	 . 	":-' :j'• 	'U' , ..i'm:.j.: 	. 	 . - 

	

- -. ,-•.-,--. 	' ' 
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4 1 	Admlsslbihty 	lhesc rates of dilowinces will be admissible to 	- 

Personnel serving. In Detachments, Units and Formations In 
areas mentioned in Appendices A & B. 	 - 

Personnel of Defence Security Corps employed with Units 
whose personnel are eligible for the grant of these concessions. 

4.2 	
Lists of Format ion /Un Its which are In Field Area or Mod Ified Field 

Area and are eligible to Field Service Concessions will be notified by 
the Corps Commander to PAOs concerned quarterly I.e. for the quarters 
ending May, August, November and February every year by the 10th of 
the montft subsequent to the close of the cuarter. 

0 

Other Concessions : Other concessions in kind at present admissible 
in Fu1

Tflef7c}eas as per details given in Annexure A to this 
Ministry's letter No /02584/AGfp5 

3 (a)/ 97- S/D(Pay/Svices) dated 25.1 611 	
as amended wilL continue to be admissible In the newly defined 

Field Areas as given in Anpendix A to this letter. 	Similarly, the concessions , 
 admissible in Modified Field Areas as oer details given In 

Appendix A to this Ministrys letter No. 
A125761/AG/pS '3(b)fiq&-S/ 2 /O(Pay/Servlces) dated 2.3.60 ) 25 amended will be admlsib(e in the 

Mod if led Field Areas as per Appendix B of this letter. 

5. 	
'These allowances will, however, not be admissible to :- 

• Static Formations/Units eq. Military Farms, MES, Recruifing 
Office, Training Centres & Establishments. 	

• 
- NCC Dl rectorates and Units. 	 " 

TA Units unless embodied 

Record Offices and similar Estabilshments 

• 5.1 	Hi h Altitude/Unon enial Climate Allowance 	Personnet 'servIng In Field reas .WR7F 
are s tTTf[qtof 9000 ft. and above 

• including uncongenial climate areas below height of 9000 ft., will be 
entitled to High AltitudefUncongenlal Climate Allowance. A Iwer rate 
would be aoplicable for areas with an altitude of 9000 ft. to 15000 ft. 
and. a hlghr rate for areas above 15,000 ft. (excludlnq Siachen). 	The details of these areas are given in Appendix C. 	The rates of High 
Aitjtude/Uncôngeniai Climate Allowance are given as under 

TiT 

9000 ft to 15000 ft 	15000 ft excluding 
lncludinq uricoriqenial 	Siachen) 
climate areas below 	 . 
heights of 9000 ft.) 

: 	ir - 
	 Contd... 
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in Rs. om 	
in Rs. IDM  

1.. 	Lt Cot & above 	 400 	
600 

2 	Mator & Lt Cot (T&5) 	350 	
525 

30 	aptajn 	
250 	

375 
4 	2 Lt/Lt  

J 	 200 	
300 5. 	COs inciucilnq Hony 	 180  

Commissioned Officers 	 270 

Havilder 	
140 	

210 
7 	Sepoy/NaIk includ,rj 	 100  

erstwhile NC(E) 	 150.  

5.2 High AititudelUnconqeriiii Climate Al lowan 'wit I be' admissible in 
add itlon to the Compensatory Field Area. Allowance and other concessions In kind. I - 

5.3 	The 	other 	conditions 	goverflint1 	the 	grant 	of 	ifigh • Altltude/Uncongcnlai Climate Ailowarc.e as qiven in this Ministry's letter 

N. F.6913/75/D(pay/5eIc dated 29.2,76, as amended, will on-tinue tobe aQpllcabie. 

6.1' 	
Slachen Allowance : Personnel sering in Siachen Glac.iat area be 	 4f 

Siach. Allowance at 'the foi1olng enhanced rates 	 . 	' 

• (a) 	OffIceri 	 Rs.l2uo omn (b) 	JCO/0j5 Jts 	000 orn 

6.2 	Siachen Allowances will  
Field Area Allowances but 	

be dm'i5sibl 	In addItion to Conoens a t ry  
not with High Aititude/uncongenlat Climate Allowance. 	

Other conditions gove-.lng qrant of Siachen AlIowncé as contained 	In 	this Ministry's 	letter No. 	l(2)/91fD(Pay1'Se 
• 	

01 May 91 will continue to 'be applicable. 	
S) dated  

7 1 	Consequentlai Effects 	
OfflcersfJCOs10R5 who have been allowed to retaifl

acconlrilodat ?t the last duty station áson the date of 
issue of these orders and who Ofi Issue of these orders will 'cease to be entitled to retain such accornniodtIo n  may cotlnue to 'retain the 

•ccommodation till such tIme as married accommodatleA at 'the present 
duty station Is made-available Alternatively, their: families ma be allowed to move to i selcc(Ld 0 lace of rcsldeçicef 	at Government expense; if they so choose, 'in. accordnce wthexl.ng Instructlàns. 

7.2 	
Persojinet of Formations/Units 	who will not be eligible to the 	nt of. Field Sejce Concessions. 	consequent upon the. FOrmatlon(Unjt beIng outsid 	the newly defined coticessIo3j. areas will be -governed by normal '\ 	iditlong apl(cabl 	In neace areas for all ouros •  

Con td I AIKO. 

•gHo•: 
- 	

. 	 -r 11 I ,• 	 - 	 S  - 	 •' 	 5) 
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0. 	Concessns on Att hemen 

mdlv iduais/DétflcF)rients from Formation/Units 
 these orders but who are a t t a c h 	 not Covered by 

fo 	operational Purposes to Fornrntions or Units drawinq' the Field Se.rvl 
	.Concesslons wlll 	ii the attachment Is for less - than two weeks 
	be 	rtltled to  Concessions at present admissible under Para 
	

the 
6 this Ministry's letter No. A/025841AG/pS 

3 (a)/97 SfD(payIS e  _ 
ofnnexure A. to A

Ice) dated 25.1 64 as amend ed 

if the attOc})fllCf)t is for two weeks or: more, the aliowace 

i.e. Compensatory Field Area Allowance/ComoensatorMdif1ed Fi Area Allowance under 	 eld
as also the concessions as applicable as per orders referreej to in Para 
	(a) above be admissible 

Cc), 	
No cash TA/DA will be admissiblein eIther case. 

Date of Fffc 	
The0 orders wili come into force with effect fon 

i 
1 stAoril, 1993. 	

0 

.2 	Con;ec 	Upon 
the cominq Into force of the revised orders, (ho 

Jollowing moiletziry allowances will Stnd Withdrawn from 1.4.1993 except • 	in cases referreJ to in Para 11.2 below 
 

Speclai 	adhoc 	allowance 	of 	Rs.70/- 	pmT àdmlssjbl0 	fot Officers 	 .' 	. 

Separation Allowance of Rs.140/- pm admjssjble, for Officers. 

Secjaj Compensatory (Field) Allowance 'ranqing from Rs . 
	to Rs .3 pm admissible for JCos /ORS including NCE). 

10; 	
Sjal Compensatory (Remote Local it ) Allowance : This aIlowanc Whlch[s at 	

e 	reas/peace Areas on •he civil ian pattern wii I also stand withdrawn but wle.f. 1st Feb 1994. 

11.1 	Ad1ust,n, 	
The ;.fllowin cps nlcntioiid In Paa: 9.2 above drawn by the indvj 	conceed afterfs 	

April, 1993 wi I I be adjusted against the Compensatory Field Area Allowance and Compensatory 
 Area Ailowanc, if admissibl0, under these orders. 

	
Modified FIeld 

 

11.2 Where, however, an individual has become d lsentj tIed to any 
monetary allowance consequent uPon change in the 

cl  I as sificatiOn of area no recovery will be ma e of 
 the monetary 3ilowance aireadyavajied of 

by on individual und or Istinq orders upto the date of issue of this letter. 

12€,xjstjrq orders on the subject of Field Seice Concessions will 
stand modified to the extent 

indlcatc.d above. 

Contd...7 

I 	 0 1 
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13. 	
The conCeSsions to be admisble toDefence CIvi(fi serV.Inq In 

the newly defined Field Areas -will be nOtified seParaeiy. 

1. 	Suitable administrative 	instructions for 	implemetation 	of these b orders will be Issued 	y the Army HQrs. 	in. onsultation with CGDA. 
15. 	This 	issues _witii 

the concurrence of Finnce Divis ion of ' 
	

p 
this Ministry vide their U.O. NO. 5(1)/85-AG(8pA) dated 

	 94.  

Yours faithfully, 

Khan) 
Under Secy to  the Govt of hid ia 	

-: 

Q4t 4 , a 

- 	

• 

I RAJKON\: 
AE 	 - 
i':.: r' 	 -. - 	• 

RESTRICTE[) 	 - 
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Cppy: 	:. 	•, 	,.:, 	 . 

1. CGDA Jr : New Delhi 
.2.. 	D(7-%DS,NewDe1hj. . .. 	. 	. 	 . 	. 

• 	.34 	DADS,. SC., Pune. 	.. 	 .. 	 . 

4.:...1ADS,..AF, Dehridun. 
5 	DADS, EC, Patna 
6... DADS,.WC; Chandigrh. 

• 7.. •DADS;'CC, Meerut. 
• B. DADS, NQvy, 8omby. 	 : 

- . 	.9. CDA(Officers), Pune. 
• . 	P.:.;cpA(A), Dehrdun 	 • . 

11 CDA(Navy), Bornba' 
12, CDA(Pensions), AllehabacY 
13 cD(Fys), Colcutta 
14. CDA(ORs), South, Bngalore 
15 CD'.(ORs), 1orth, Meerut 

01 	 16 	CD.\(CC),eerut • 	 • .•• 	• 	•. .• 	., 	. 
- 	17 CDA(SC), Pune 

1E3.iDA(WC) ;  ChenUigiih.......
0 	 . . 	 0 

jLflflU 3fldJUllUfldh3........... 
20,CDA(.EC), PQtLno. 	• 	: 	;' 	 • 	 . 

•.21.Dy.CDA(AF), New De1hi 	. 
• 

0, 	
22;Director of Audit andr.Accouflts(.c ogt1) ,  . 

•0 APS Settion, Nypur. 	. . . 
• 0 	

• • 

Directbr of Audit, P&T, N1cjpur. 
CDA, Luc)c.nqw and Madras. 	• ... • • 
AG/PS-3(a) 	. 	200 cooles. 	 . 	. . . 

26.. DCOAS/SD-i 	- . . .17 copies . 	• 	. . 1. • 

27. E_i.n_C*s  13r/E-1A-- 	15 copies 	•: 	.•. 
20,.QMGtsBr anch/01A_: 7 copies 	

.. 	 •. 

29. MG0lsBranch/QS0 -.3 copies 	
0 .• 	 • 

Copy signed in in k to - 

1 	CDA(0), Puric 	 2 	c,DA(A ), L)ehradun, 

3.,1\(n5jo), 	.:•.. CDA(ORs), South?,:,., :0.. 

0 0 	 1 nga 1 ore . • • 	. 

5, 	CDA(0Rs');North,". 0;' "CDA(SC), -Pune. 	
• • 

O 	 . 	• 	Meerut. •,,:. :. . 	.. 	0 	 .... :• 	 ''• 	 •• 0 ' 
	 • 

7 	CDA( cc) • M(1U 	 : 	. • cA( ic )., CIinU.tgrh. 
• 0 9•. • CDA(NC), JarumuanU 10. . CDA(Fys), cicutta;' 

Jul lundhar.. 	 • 	

• 0 	 • 	 • 	 • •• 

• 0 	 • • 11..CDA(EC),atna. ' 	12.' Dy. CDA(AF), New Delhi. 	- 
Diretor of Audit 	 0 

ond Accounts(PostEl), 	0 

• • . 	• A.PS Section,. 	aapur. ••, 
CDA(Navy), nombay. 15. CDA(ORs), Central, Nagpur. 

S.  
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Appendix A to Govt of India 
Ministry of Defene ltter  
AO/p3 3(a)/9O/D(P/9 	 37269/ 

I dated  13 Jan 94 
(Refers to Pare. 2.3) 

(a) Arunachalprd 

(') 	Tirap allu 
Changlang Dstrjct8 

All 

isT OFPIELDAREAS 

OMMAND 

JNor- of line jPining point. 444& in LZ 	
79Nukme Don9 MS 3272Sep1a MT 

ML 	 1 i273 	
MO 9213Dporijo MR 58Along 

Ujj till 3196-Tjddj 	TUj MT 6369_Uayuljang 	MM 	
Ol70Tawaen 	MT 813GChampaj Bu MM 8814 all incluj LTh 	

Manipur and Nagaafld hates. 
- (c) Sjkkim Al1

th 	
NE of  Oij 	Ph3. 	 line 

LV 4750Gezig LV 7O59Nagkha 
6160pefllang La LW 0666-Eá9 	

LV 
LW i445 LW 2453 on Ifldo_Bhutan B 	

-Bp 	in 
order - all iflClusjve 2.. 	TERN CO 	ID 

All areas East  joinj 	UTh1Ila NV 
3951 Odaipur M 	

of lj0 
8663 	Manj / 

	

	aran SB 2300 - Pir ParbaLi 
Pass TA 

1459Taranda 
3. TA 2335-Barasua-PassTp. 8801 all lClusjve 

CENTPJL COMNAi 

All area North 
Olning 	 and NE of 1ne 

Barasua Pass Gan9narij TG l3G2covjfld 
Ghat TG 	°937mPOVaI) ,TI 	

l822uns1ari  8982 Reiagad TO 2466 all 	 TN  

I RAJKON\\' 

Tc;}.. 
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Appendix A continued 

4. 	NORTHERN COMMAND 

iadakh Sector. Areas North and East of 

line joinny Zojila MU 3036 - Baralachala NE 

6672 along the Great Himalayan Ranye all 

inclusive 	 - 

VUey Sector. 	All areas ?est of line 
joining Point 1556 in HR 5470 - Gulm.arg MT310 5/ 

Naushara MY 3105 - Rinyapat MT 2133 - Uandwara 

MT 2043 - Laingyal MT 2339 - Point 8405 in NG 

4565 - North of line joining point 8403 - 
Bunakut MT 5453 - Rzan mi 2239 - Zojila all 

iiic1usie. 

Jamrnu-Rajuri Sector. .All areas west of 

line joining Tip of Chicken Neck RD 7073 - Canal 
Junction RD 6364 - •Mawa Brahmana RD 6183 - 

Chauki RD 6393 - Road junction RD 6499 - 

}3aramgala MI 3854 - Point 1556 in NR 5470. all 
irc1usive. 	 - 	- 

I 	1KOL\ 

AGE 	1EM r\KRONG 	 - 

----- ----.- 	
-.-. . 	 .-.-.,- 	 --- 	 - 
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Appendix B to Govt of India 
Ministry of Def-enàe ltterNo

37269/ 
AG/PS 3(a)/90/D'(y/Sejc) 

.dated 13 Jan 9 

	

• 	
. 	 : (Refers to P& 

 

LIST OF MODIFIED FIELD AREAs 	 . 	 . 	 . 

SOUTHERN AND 	 - 	

0 • 	 ' 

	

• 	(a) Iajastha 	 jb 	Areas 'West of line 
joinjng Jessal, 	}3arrner, 	Ja-isal'mer, 	POkhàn, 
Uasa,  1Mallajan 	Rnge3, 	Suratyh, 	Laigarh 

	

/ 	Jattan, Abohar, Govidgrh 	Faz1lk, Jandiàla 
Guru, Moga, DliOlwti,

13r Sarangwal; 
Hussainiwala Dera Uàba Za'k, Laisain Bulge upto 

the International Border all iflclusjve 

Haryana . 	Satr'd- flisar) 

Hmachal Pradeh. 	Areas 	North of line. 
- joining Narkhana, -Keylony upto Field 

- Area 
line/High Altitude line 

EASTEEN COMMMD 

Assarn and ArUnaclal. Padesh 

(I) Cachar ai -id North Cachar:Djtts of'As.sam 
including Sjlchar. 

All' aeasof Arunacha-1 

	

 
Assa 	

Prdesh and 

	

rn - . N:orth 
-- of':Rjer 

- Brahma'putra 	lets 

	

f 
Tejpur,.. Misamari...andFie1.d Areas - 	 - 

(b-) 	'State of Mi-zoram"n'd- 'ripu-a.'. .'' 	 • ' 

(c) - Sikkjm-and. Wet 	Area' øthwardt of 
• 	 line, joining. Sevo)<eLV' 9112 

- Burdong LV 9850 - 

Sheani LV.-9453. 
- Bagrako.t-.LW 0:3 	Damdirn-LW 

110-9 	
EQB 7894 Ganga Ram Tea 

Estate QA 1377 upto the. high Altitu  de line/FIeld • 	

- 	Area line/IfltrnatjOfl).1 corder all inclusive. 

I 1AJK'N\- 	' - • 	 .., 	 - 	'. ' 

-- 	 - 	-' 	- 
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Appendix B continued 

CENTRAL COMMAND 

Areas North of line Joining Uttarkashj, Karan 

Piajay, Gauchar, Joshimath, Chamolj, Rudra 

Prayag, Askote, Charamagad, Dharchula, Kasaulj 

and Narendra Nagar upto International Border all 
inclusive 

NORTHERI'1 COMMAND 

Val-leY  Sector. Areas West of line joining 
Pat, Bararnulla, Kpwara, Drugmula, Pànges, 
Mankes, 	Duniyar, 	Pan€ha 	Chowk, 	Ithanabal, 
Anantnag, Khundru and Khru upto the existing Hig 

Altitude line all inclusive. 

Areas West of.,lin6 joining 

BP - 19, Brahrnana_dj_Barj, Jinc3ra, Dhangal, 
Katra, Sanjhi Chatt, Batote, Patnj. Top, Ramban 
and Banihal upto the existing High Altitude line 
all inclusive. 

X 	 X - 

I I 	 ONA  

RESTRICTED 
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Appendix C to Govt of India 

	

Ministry of Defence letter 	37269/ AO/p 	
servi 	d t 1 3 Jan 94 (Refr to Para 5.1) 

2F lu G! 	T E ,( U N CONG ENI 

JAfltj AND KASJ!tiI 	-  
and beyond 	

Area along the following line 

Cease Fire Line nullah crossing NN 2180 SOUTH 

along nullah to NALA Junc NN 1969 SOUTH along 
nullah to NICHINAI HAR NN 

2048 - SOUTH EAST along 
nala to SOWAFIAr(G NN 3443 ZOJILA NN 5141 

 EAST along 	 SOUTh 
ASHt4.IR/LADAKII 	boundary 	Passing 
17573 (NH 73) 19590  (NH 91) 17672 	 (N 72) 19830 
(NH 80) FARIALA[) (No. 10) S0UTJ • 	

EAST along boundary to GR NT 2490 SOUTH alon 
boundary t 	 g 

o point 21570 (NT 2466) again along • 	boundary to GR NT.2758 
EAST AND NORTH EAST along 

boundary to GR NT 4269 SOUTH EAST along boundary 
to HAGSHULA (tr 

5662) SOUTH EAST along bpundary Y 

	

• to USILA (NT 6850) 
SOUTH and SOUTH EAST along 	/ bondary to KANGLA 

JOT (NT 9420) KAZALWAN -  GUREZ REGION, RING PAIj AND RING EALA RECION, .TITBAL 
AND TANGD}IAR REGION AND DODA. 

2. 	
JINACHALpiAD}i - Area along the following line 

and beyOnd :- 

Along foot path and then iullah to Point 12380(Nz 

0891) along NIYAR nullah to its junction with 
Q{EtA at (NY 8663) AST 

along R aI/H}OKR(NZ 43) 

.STRI'ED 

1 

/ 

I- 

I' 
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Appendix 'c Continued 

to RAHLA (Nz 42) and straight line to DIANI KARAN 
(SE 6486) along PA11I3A'I R to 

FIR PARE3ATI Pass (TA 
1560) then in Straight line to 

BARAKABA (IA 
2336) - SOUTH EAST TO 

ChASU (919900) .along River 
to CHITKAL (940890) in straight line to BARSAU 
Pass (GR 944875). 

UTTARPALESU 	Area along the follo1ng linead 
beyond :- 

J 	BARSAU Pac 	
(944875) Point 20370 (949859) HARSIL 

• (973852) ;uzuuIA1II 
(TG5'5'5) i3ADRI1A'f.i!' (G 9053) 

PANDUKES!IWAI (TI! 
0739) excludjn town limits) to 

JUMAGWAR (TI! 3539) KALANKA 
(Ti! 5028); MILAN (TH 

7423) SELA (To 2593) CFIIIIYALEKF! (TO.49g4) and 
areas above 9000 

ft in the disiyflate.d FIeld Area 
in Appendix A. 

NEFA - Area along the following line arid beyond 	- 

Point 14600 (Ns 2881) to SENGE DZONG (Ms 2858) - 
MATAU (Ms 6777) SAKONG (NT 	LAPUNG (MT 2289) 
KHANEWA (Mo 2803) 'N'IAP.IN (no 7525) to 8ti 
mi1c-sto1 (One ZIRONyApIN Road.) 8th mi1e-sne 
(on DAPORIJO LIIIEFcING. Bod) -'- POon '(MT 

9379) 
2nd mIle-stone north of ThRE (MP.9575.) DOING• (L 

3592) DANRON (HF 6208) Ai!INKOLIN (HF 8811) KRONL' 
(NG 2407) GURONGON (NM 4592) LABON 

HAYULIING (N 0199) CHOWAII (*i 9943) 	ANPHtJ (NM 
0125) Point 6490 

(N14 1403) - VIJAThNAGAR, ,(NS 4866) 

- 
flESTRICT1D 	. 

1 ,'B(ONWC.R 

1\T. 

-I 



: 

• 	 .t_.. - -. ... .:_.. . ..: _.... 	..zttttrrtrr.,,rn-nt.s 	 t.,............ 	.. 	-, 

• 

• 	 .• 	.. 

— 

Appendix C COntinued 
5 

:. North 	and North 	East Point 	
1 2785 (IN 	96) 

of 	the 	line 	running 	from 
1 0405 	(LT 38) 	Point 

POiNt 	10140 	(LT 	17) 	Point 
(LT 	5373) PADN4QTHEN 

9010 	(LT48) 	Nala 
, 

64). . 

(LT 	6751) 	Point 	10030 	(LT 

1.: T•. 
1 	ON 

• 	 H' 

V 

1/ 
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Appar Ma! 
Ox 4 (CiV)d) 
Adjuta,yt General Shakjia 44 	a Mukiiyalay a 	S  
Addl Dt0 Gen of 0g/ 	4 (Ciy) (d) 

• 	 '..' 	 ' 	

'4djtt Ge:jeroLt 	
B Ariy fle ad a.rter 

( 	 . • 

ranch 
DjjQ Post. 01fco, t1ew DLlloo11 I6729ftj 4 (Gv) (d) 	 h

2jThpr Ueadqu. 
- 	

{ 

•1• :.I . 	 - 	

.. 

S outhgj 1 CofllJJ)d •: 	as er1 Coinmird 
- Wes tern Coniinarid 
Ctj Cflh1)3fld 	. 	

. 	 .: 	

... 

NOrthern  C011111and 	
\ 

FIC 	Srflvicr O0UCbSSIOI 10 Ctv 	PAW 1P1IDEFIC 

iC 	On the basj5 of the 
L7ourth Ceitral Pay Co n,nisj01 recorr11L 

dtins tile exJ Sting ci. S$ift(j.tjor oi ,are as fo 
- grn : f i.fli.rJ 

Sece ComlnSir 	
iR5 'in 	 p(J rPceril;y v 	/lLnisry of 

ence letter No 37c.Ii(1'ufl 	
P3y/SPrjCec)lt 	

Jan94, 

Some of th COnceec1ç1 / 
jm ns 	Au0 'dfl 	

, 	 ve a1r, 'eeri 
revised in re3j of 	

r t 	tj ()oernment 

Oder,,fjejd. aeas will b 
	

i.a8sjfd as f11d ras 
andl mocIjjed: 

• field areas only 	
The detail5 of.1iy defjrje(I 

Fed aras' and.' 
0djfjed field areas are 

Contained n Appenj., 
 

respectively to t4j, lett.r, 
I ' 	 , 	 • 	 . 	

' 

2. 
• ' It isç 	

osed to GXted the Same conceSsjo 
	to I?efe,ic, 

CiVilians 	
the field areasas 

they serve sideby side:, 
with 

service personnej under SJ.Inh1r condjtj05 in th gemi areas. 0 They a 	also  requj 	
1nov into the border aroas andals0. serve 	

0 

in dense jungles ris!cthg 
•thajj:- 11V03 for. prforin;j1 dutje15 assjg 	

• 0 

to them, 
0 	

/The.fo1iowjng rosa 	fo .COflCCSSj19/j
I to'Dfene9. 

civiliaflspostd in 
tirGaS haVe been 	 1Pposed to MinIstry of •, 

D9fence for con Sjdera.L ion 	— 	 ,. 	
0 • 	

• 	 5 0 

• 	 • 

 

PLESTflTCTED 
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O 	

-• 
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REST.TD. 	. . , 	 .. 	. . 	

: • I 	

, 	

f 
• (a) Defence Cjvjjj 	Sr1 

in f.jd ar 	and ed 

ai 	Lo 	elig 	to nE1 	
L of F[eJ 

	

and Co:npis Oly jori 	d FI 
AlLowan 	

rOSPGCLLVG1Y 
at th0 foj ovi i g rates 1- 

$ 	 1 

Py 	
Rite of Co, 

rld1  RaLe of co ea A! 1ow 
	fled / 	

I 	Id Ar e 

or Pay 
 h
upto Rs 

900/ 	Bs 375/ 	.in, 	fls 10/_ p. m. 	
'1 

unt 

	

• 	or Pay 

i1 

exceeding B5 9Oo/ fls.450/ ut 
nont
not exceedj.fl 	 s I 75/s 1500/_ 	. 	. 	 • 	• per 	. 	 0 	 . 	 • 	 •.• - 

H. 	•. 	. 	

. 

	

• 	
py exceeding Rs I5e0/ 	

fis 65O, p,, Rs 25/ 
P.M. 

but no.texcedjrig Rupee5 
230o,L.. p.m. 

For P3y exceodu)( fls 230o/ 
	fls 

750 r p.r 	Rs 360/_ p, 
I per rnc)r 	

but not exceedi$$q I3ryy-/ 
J1fl. 

Fr Py exceediflg fl 	
B3 975/ p,i, Rs 325/ p, 

per in' nth 	 I  

(b) 
Tho Special Conflperiatory 

allowances such as Hjj Compe 
€ory , 

 and Wjnr ALlowap3 flad CJiinat AJlownice ec not lo bo j rn hic it J',vac 

	

1 	_ 

	

( 	The other, 	
Ofls iii kd at present admjssjb 	in 

Full 
F101d Areg as per details 

give1 in inexureCf (Pa
to Ministryn of Oefen 	OiM NolAo2584/G i/ 	.. • 	

••- 

y/Servjces)dated 25 Jar1 64 as arnnicJ from time to time to contiiin 	
to be adrnjssjbl in L 	flcwly defed Fi1d Areas listed in ,Aet1djx 'A' to this 

(d) 'Si m  Ilarly the concass 	
adnissjbl in Mdjfjd 1e1d 

	. areas as per detajis, give In Aopendjx i 
	to the Mnisy SeC)of Defence letter No A/25761/AG/JDS.3(b)/ 	

.(ay/., dated 2 Mar 68, as arnefded fro1 	line 	time, be adm1jj0 'n the Modified jeld 
Ares listed at 

Appendix 	
this letter.  

- 	 • 	 0 

 

	

......./3 	
0 • 	0 

i 	Hsf2r 	 I 

vy 
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C 

.(e) The above mentioned allovn 	w 	._ 	. - 	 ii' admissible, to 	:— 

	

() Static Formatioflsflts.eg 	Miliary Fas, MES f. 

	

flecruiting Office, Training 	
, 

blishments. 

11) NOG Diectorates and Units 

TA Units unless embodied, 	 F 

Record Offices,and similar estabi, shment, 

49 	High Altitude11of1gprjdi Clnnate Allowanc4 serving in 
and above including 

Civilians Field Areas which are situated at a heght of 9000 ft • 	
of.9OO 	ft 
in Appndix 

uncof1g1a1 climate areas blw the height to 	bo 	entitled, 	...he details, of these 	areas 'C l are given to this letter 0 	The rates of HjIi Altitd/ Al1ôwc .. .............. are• given 	as unde: 	- 

LI 

	

-. 	 Pay 	 Cat—I (Heights from 
9000 ft to 15000 f1 
including unoonqor1 1 
c1mate areas bolw 

	

• 	..,• 

Cat—Il (height 
above 15000 ft. 
exclucjjn 
Siachen 

For Pay not exceeding Rs95/ 100/ p.m Rs 150/— p.m. 
For P ay 
but not 

exceeding 
exceerilig 

Hs 
H 

950/— p.m, 
23oo/_ 

.fl 	1.4O/ p. M. fl21O/ p'm. p.m. 
lor Pay 
buL 	ot 

excoedinq 
exceedirg 

fls 
Rs 

15Oo/ 
20nJ/_ 

p., , . 
Poil]. 

fls;1e0/ 
4 

Rs.270/_ p.m. 
F 

For pay 
but not 

exceedig 
exceeding 

Rs 
Rs 

23OO/ 
3OCO/ 

p.m . Rs,200/_ p.m. fls. 3O/ p.m. p.m. 

For pay exceeding Ps 3000/— p,m. Rs 350/— pem. fls 325/ p.m. 
• 

•"....a. 4a.._..._,_-__ 
The High 	

Cljrnao AL'loance t in addjtj0 ± th?ooInpen s tory ci owa,ice vild oth - in kind 	 • 	. 

fltSTflIc1D 

I A)KON\. 

E.' Y1iONG 	. 	 I 

bo admissible 
rcoI.c3sjofls 



14 
0 	 fl 	 •0 • 

• 	 • 	 • 

5 	ommand tIeadquart530 rquestd 	 above Opo3a 	It 	to Mi 	 2nd ve 

/ 	please be worked out separately in respPct of FeJd 	llowanc, Modified Field 	
ea allowance wid ILgh Altitude/Unrg,lai Glite - 	Allowance and furnished to this Headquarters latest by 20May%94r 

I 
0 	

00: 

• 	

• T 	--10 
(Prarnod Ji Saxeii). 
sCSo 0 	

Diretor(Mp) 0 

	

0 	

Org 4 (Civ)(d). 
• •• 	

0 	 fr 	J,t.Genera1 	
00 

Copy t  
EIC 

• 	 •0 	 !Qj 	• 	 00 

0 '•  • 	 • 	 ' SD—i 
MGO (s&c)/A 

• 	
0• 	 •, •••.••I 	 •,•. 	M119 

• 	 • f•• 	 •• 	•. 
• 	 MT.7 

AC-1 
.2 	 Ary..3 

I 	 SD_6r 

TA-3 
-. 

• 	 0 	 Sigs 4 (c) 	- 	• 
0 • - 	 • Meci Forces, (Pers).. 

• 	Inf-6ers) 

• ••0• 

• 	
• 	 CE.E/M 	

•0 I 	• 	 :- 	• 

QMovJ 
OS.-.IOA 	 •. •• 
('J Ptr F,

• 	 • 	 • 0 

Ii-1J 	C 

fltq O(b) 	
* 	 • 	 0,  

0 	 • 	
0 

JAG iep1t 	• 	•: 

ST.;j2 	 • 	- 

fl\'i 	•• 	• 	
0 

APS2F3 	•' 	
:' 	

•o• 

0 	
' 

0 	
H 

0 	 • - 	• 	 • 	rusiRIGra1 
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NOl3/37269/1fl/p33(a)/6 /D(P.ay/Servc0) -- 	

( ovej'nhj;ent of India.. 
iinis'ti'y of Defnce 

To 	 Ne 	elhi, the 31 StJanuary, 95. 

The Chief of the Army Staff 

Subject: 	
'iciU Service Cone Sions to Defence iviajans ei'7ing in the 

newly defifled. Field Areas.' 

Sir, 

1 -nir rced Co r efe 	o per 13 of Covt letter No 372E/A/Pj(a)/D(pny/ 	
) daLd 13 1 199 and to convey the sanctjo 1  of 	president to the f011owing 1iervicc rOnCPSIO 	to Dejince C 1v11is_in the newlr derfl1eId 	

Aia as defined in 

(i) Defence Civjijar empioy0ps servin in the newly f 	t 
 clefjne Jieid rea will contjnu0 to b ctended the con 	nLo 	.tJraie(I in fnny 	'C' to ovt. letter 

dtd 25.1 • 1 Defence Clviljan eilOycc3 erv1ng in newly defined \odj fircl I eld Ar0 z wii 1 ori L nu to bo e cended the 
elnerLed LnApend ix B' to Govt. H 	 lebtej I\'o.A/2c 7C1/2 '/F3(L)// 

de't(?d 2nd Narch, 1 9GB. 

cc.CKL 
Aci- 	L,u 

In addition to above, the efence Civilian employees Se'vjfl in th fle\/]y r'efined FIeld !trea and Modified F1d Lrc 	1I1 b 	fltitld to payment of Special 	
Lbclity), tdlowance and other a 1

lOtnces a to Defence rivilian a as per the existin, intructjon. issued by thi Ninistr from time to tIme, 

Th3@ orders 'wIll come intO Lorce 

This isSUes with the concurrenc e  of FInnce DIvision Of thin Ministry vide their UO l' 9.1.1995. 	
o;5(1 )/85.C(1_.pp) dated .. 	. 

\. 
\ 	I rA.JKOI\v,\ 

AE 
A( E E/N'l LEO, , 'F', ') 

.,... 	,.'., 	Yours faithfully, 

(L.T.Tluarfa) 
Under Secretar y  to me Governnient of Inai 

- 	•TIC.TiD 



0 
RL,STRICTD 

1qo.i3 / 37269/AC/pS3(a)/730/Dpa/c ..  
Governniei-ìt of India 
Ministry of Defence. 

New 	lhi, the 17th April, 19 

CCiRIjDjJr4 

The following amendment is made to this Ministrj's letter 
- 	 -, 	

'- 	 v_1__t) U1-C.0• 
regardinrr Field Service Concessions to Defence 

Civilians serving in the ne'ily dfiflpd Field Areas - 

PAI 1 (i1)2y  be deleted andsubs , - ituted as under - 
11The Defence Civlljdfl eriiploees, servinC in the 

ç f 	newly dfiflpd mod.Lfied Fe1c1 	eas, Will contiflue to be ent:itleo the SPeciaiCompenathry(Rernot e. 
and other ai1owanes Ce admissjb:', to Defence CivilIan5, as hithertofore, under existir-. 

instructions issued by this Ministry from time to 
time. however 4  in respect of Defence Qivilians empic 3 	 in the newly defined Field lireas 	peëial Conipensatc' (Reot 	 n Locality) Allowc end other a 	s llowanceare - 

r Sc 	L 	
no un w i ii ty admi sibi e lonith Field Service I! 	 - 

This Corrjenc1ujii iSss with the concurrence of the 
Finance Dirijon/j\G 01 tins Ministry vide their I D Ho356/ dated 5 L. 19'j5 

Yours faithfllv 

I 

Under ecrt-ary to -  the Govt. of India 
(Tale 301 2739) 

To- 

The Chiefof the-Arthy-Staf,-
New Delhi. - 

Copy to:— 	I 	-- 
As per list attache. 

tl 4V-1 

;C 	LL11i--1)- 
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The following arnenment is made -'Co this I4inistry 1  s 
lettr 14o.fl/37269/AG/PS73(a)/165/D(Pay/servjce) dated 
31.1.95, reaar.inf. Field Service Concessions to Pefence 
Civilians servi in the newly defind Field Areas:-  

Paraybe deleted and substituted as under:-

• "The' orders will come into. forcewe. f. ihe 

• 1n othr words, no recovery i1be made on 
account o concessions like free rations/free 

• 	sin,.].e aocoiiinodation etc.- already avai.ed of by ,  
.Defenc. Civilians, aa.part o, Field Ser 4vice 
Concessions irom 1.4.93tö •301095,.S1milarly, 
no payment on account of DA-/SdA/SCA(RL) will 
also be made from 1.4,93 to 30.1.95 11 . 

2 	iThis Corrigenaun issues with the concurrence o 
ti Finance Division/AG of this Ministry vide their I.D. 
1'1o.1033-PA dated 11.9.95. 

• 	 L.T. TLUAN'A ) 
Under Secretary to the Govt. of India 

	

To. 	 . 	 . 

The :C.hief of •th .Lrny Staff 
New D1hi •:. 	 : 

Co1y to - 

	

10 	CGDA, New Delhi 	 . 	 - 5 copies 

	

2. 	Di-DS, New 1eTht.. 	 . • 	 - 5 copie 

	

3, 	DADS CC, Më.erut Cnt. 	• 

	

4 * 	 . 
• DADS S C puje - 

DADS, EC., 	atna; 	
- •: 	 . 

6. 	DADS, Al?;  Dehradjn 	 • 	 . •. 	
• 

7 	PAD3 , ac , Chnd pndi p 
UADS(lhxv-y) , .dOmoy 

9. 	Director nf Audt(G1), I ist Y1nC, Calcutta 
p. 

10 	Dcpuy .  DADS, NC, Jatru 
Depu L" DAIYi(1'cn) , A I. Lahabad 
cDA(o) tüne Please connect your letter No. 
Tech/06 dated 7tar 94 	 .. 	

•••. 

2/- 

5i 	 . 	 Lt 
ti'.J/729/Ac;/r3-5(a)/1 8G2/D(Pay/Sers) 

ry- 

GovI-rn ,Ment of i.ndia 
iiristry of Dcnce 

New Delhi, the 1 2th September,.95. 

CORRIGENDUM 	• : 

'icc  

-J 	 :. 	 ...... • 	 :..-- 	 . 	 - 	 - 	 '- 	 •- 	 -• 	

. 
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337E033 	
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• 	 . 	o:g 	(r) (a) 	 F 
idjui:afl Genera1'.hkha. 	. 

	

• 	.. 	 Se.na MukhyalaYa . 	
0 

Adi i)Le Genof Org/Org 4(Civ) (a). •. 

Adutaflt Geneal 1 S Branch 	 ..:. 

Piy He cidq3rterS 
fl 	P 	Nt 	bp lhi_11.O oil 

	

j6729/Org-4 (Civ) (a) 	 Nov 	 Ll 

HadqUart?t3 

Sotherfl Command 
Eastern Command 

 

Weterfl Command 	. 	 •• 	S...  
Central Command 

	

Northern Command ' 	•. 	 . 	 . . 	
. 

EF 

	

flVI 	CON ESS 	 _2 

	

DHTNCT_sRVIcrS S3IMATES_I 	
CIV..I ThNS 

Fc2)JGY1D IN-LIEU or COMBATANTS AND NCs ) 1oT1t..  

- -- 	 - 

1. 	Reference this HO letter of even number dat d 25 Apr 94. 

	

• 2. 	1.. is intimate.I that the subject matter w8 q, examined at a Y. , 

very high level at thiE HQLS and it was decided Ithat no new 
monetary concessions/alloWances ce±fb'graflted tthc civilia.n 
employeez in field areas since the move wil' relt in withdraw 1 

• of many compen'atory allowares those re admisLble at present 
exclusively to civilian employees eien in peaceteaS. , 

	

3.. Now,'Defence 	
inewly defined 

Field Areas/MOdified Field Ae will ontinue tçb be extended Ue
,  

concessions as per Govt. orders 
Serv.ces) datd 31 Jan 95 and NO,B/37269// 3  a) /730/fl (Pay/ 

Sevice) dated 17 	95, Copies of,these 'iet'erS. hay aea4 

been circulated to all concernod. 

	

4. 	However, it is requested that the informatofl regarding 
Climte )lloIance asiEd: for vide •this.I 

uo letter of even number dated 15 Jun 95 may plase be furnished 
at the earlicct to enabiUS to take further necessary actions 

- 	 j/  

• 	 -.. 	 - 	

.5 	 - 	 • 	 - 	

0 	

-. 	 /iY 	• ... 	 .. 	 •• 

—< 	--• ô 
	0 	' 	 • 	(f3hnu Piatap). 	

0 

csO 

I 	i: 	
• 	 - -• 	

0 	DAAG/Org-4 
( 	

(Civ) (a.). 	• 

- 	

for Adjutant. .General 

	

• 	Gjt.i;. 	
0 , 	 . 	 0 	• 	• 

	

S 	 (S 

• 	 ••. 	

.5. 	
•\ 

0 	 'I- - 

0 	

• 	 • 	- 


